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* THE ARUNACHAL PRADESH PANCHAYAT RAJ ACT, 1997

(ACT NO. 5 OF 2001)

AN
ACT

to replace the North East Frontier Agency Panchayat
Raj Regulation, 1967 (Regulation No. 3 of 1867)
relating to Panchayats by a comprehensive faw.

BE it enacted by the Legislative Assembly
of Arunachal Pradesh in the Fortyeighth year of the
Republic of India as follows : —

1. () ThisAct may be called the AURNACHAL
PRADESH PANCHAYATBAJ ACT, 1997,

(2) It extends to the whole of the Arunachal
Pradesh,

(3) It shall come into force on such dale as
the Govermnment may by notification, appeint, and
different dates may be appointed for different provi-
sions of this Acl and for different areas.

2. In this Act,. unless the context otherwise, re-
quires —

(i) 'Additional Deputy Commissicner' means
the Additional Deputy Commissioner
attached to lhe establishment of lhe
Deputy Commissioner of a district ;

(i) ‘'Adult’' means a person, male or female,
who has completed his or her 18 years
on the 1sl January of the year in which
the eleclion takes place ;

(i) 'Anchal Samiti* means an Anchal Samiti -

constituted under section 54 ;

(iv) 'Block' means such area as may be de-
clared by the Government under section
53 to be an Anchal Block ;

(v) 'Casual vacancy’ means a vacancy
occurring otherwise than by efflux of
time ;
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{vi) 'Circle Officer' means a Circle Officer-in-
charge of a Circle ;

(vii) 'Deputy Commissioner' means the Deputy
Commissioner of a District ;

(viii) 'Dislrict' means a district of the State of
Arunacial Pradesh ;

{ix} 'ExtraAssistant Commissioner' means an
Extra Assistant Commissioner-in-charge
of an Anchal Block/Anchal Samiti as con-
stituted under Sections 53 and 54 ;

{x) 'Government' means the Government of
Arunachal Pradesh ;

{xi} 'Governor' means the Governor of
Arunachal Pradesh ;

{xii} 'Gram Panchayat' means a Gram
Panchayat constiluted under Section 10 ;

{xiii) 'Gram Sabha' means a body consisting of
persons registered in the Electoral Rolls
relating to a village comprised within the
area of Gram Panchayat ;

{xiv) 'Notific.:a'l‘t‘ion' means a nolification published
in the Arunachal Pradesh Gazelte ;

(xv) ‘Prescribed’ means prescribed by rules
made under this Acl ;

{xvi) 'Presiding Officer' means an officer ap-
pointed by the Deputy Commissioner to
conduct the election under this Act ;

(xvil) 'Village' means an area recognised o be
a village at the commencement of this Act
and includes any area which the Govern-
ment may, by notification, declaretobe a
village ;

{xviii) Zilla Parishad' means a Zilla Parishad con-
stituted under Section 85.



CHAPTER — I
GRAM SABHA

3. Subjectto general orders of the Govemment
the Gram Sabha shall meet from time to time but six
months shall not intervene between any two meet-
ings. ’

4. The Gram Panchayat shall prepare the
agenda for discussion of the Gram Sabha and such
matters shall relate to the foliowing, namely :—

(a) the annual statement of accounts of the
Gram Panchayat, the report of adminis-
tration of the preceding financial year
and the last audit note and repiies if any,
made thereio ;

{b} the report in respect of development pro-
grammes of the Grarn Panchayat relal-
ing to the preceding year and develop-
ment programmes proposed to be un-
dertaken during the current year.

5. Any resolution relating to the functions en-
trusted to the Gram Sabha under seclion 6, shall
have 1o be passed by a majority of votes of the mem-
bers present and voling in the meeting of the Gram
Sabha.

6. A Gram Sabha shall exercise the following
functions, namely .—

{a} rendering assistance in the implemen-
tation of development schemes perain-
ing to the village :

(b} identification of beneficiaries for the im-
plementation of development schemes
pertaining to the village :

Provided that in case the Gram Sabha fails'to
identify the beneficiaries within a reasonable time
the Gram Panchayat can identify the beneficiaries.

(c) mobilising voluntary fabour and contri-
butions in kind or cash or both for the
community welfare programimes ;
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(d) to promote adult education and family
welfare within the village ;

{(e) promotion of unity and harmony among
all sections of sociely in the village ;

{fY such othermatters as may be prescribed.

7. Every meeting of Gram Sabha shall be pre-
sided over by the Chairperson of the concerned
Gram Panchayat and in his absence by a member
of the Grar: Panchayat to be chosen from amongst
the members of the Panchayat.

8. (a} The quorum for a meeting of the Gram
Sabha shall be one-tenth of its total membership.

(b) Il atthe time appointed for the meeting a
quorum is not present, the person presiding shall
wail for thirty minutes, and if within such period, there
is no quorum, the person presiding shall adjourn the
meeting to the same lime on the same day in the
following week, He shall similarly, after waiting for
thirty minutes, adjourn the meeting if at any time af-
ter it has begun, attention is drawn to the want of a
quorum. A notice of the meeting so fixed shall he
pasted in the office of the Gram Panchayat. The
business which couid not be considered at the meet-
ing so postponed for want of quorum, shall be
brought befaore and disposed of at the meeting so
fixed or at any subsequent adjourned meeting at
which there is a quorum,

CHAPTER~—II
GRAM PANCHAYAT

9. () Subject to the general or special order
of the Governmenl, the Deputy Commissioner may,
if, in his opinion it is expedient to declare any area
comprising a village or group of villages having a
populalion of not less than three hundred fo be a
Panchayat area, afler previous publication, declare
such area as a Panchayat area for the purposes of
this Act :

s



Provided that the Deputy Commissioner may,
with the previous approval of the Government, de-
clare any area comprising a village or group of
villages having a population of less than three hun-
dred as special cases, as Panchayat area for the
purposes of this Acl.

{2) Subject to the provisicns of this Act, the
Deputy Commissioner may, at the request of the
Gram Panchayat concerned —

{i} increasethe area of any Panchayatarea
by including within such Panchayat area,
any village or group of villages ;

(i) diminish area of any Panchayat area by
excluding from such Panchayat area,
any village or group of villages ;

(iiiy alter the name of any Panchayat area ;
or

(iv) declare that any area ceases to be a
Panchayat area.

(3} There shall be established a Gram
Panchayat in every Panchayat area doclared as such
under this section.

10. (1) The Gram Panchayat shall consist of
such number of elected members as may be noti-
fied from time to time by the Deputy Commissioner,
at the rate of one member for every hundred popu-
lation :

Provided that in case the population is more than
one hundred fifty but less than three hundred in a
particular village or the group of villages, the number
may be increased to two members.

(2) The election of Gram Panchayat shall be
held by baliot on non-party basis in accordance with
such rules as may be prescribed.
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(3) The term of office of the Gram Panchayat
shall be for five years {rom the date of notification
by the Deputy Commissioner.

(4} The Deputy Commissioner shail publish,
in the prescribed manner the name of members
elected or deemed to have been duly elected.

11. (1) Everyvoter shali have as many votes
as there are members to be elected for the constitu-
ency. No voter shall give more than one vote to any
one candidate.

{2) Subjectto the provisions of this Act elec-
lions to the Gram Panchayat shall be held by ballot
on non-parily basis in accordance with such rules as
may be prescribed. )

12. (1) Not less than one-third of the total
number of seats to be filled by direct election in every
Gram Panchayats shall be reserved for women.

(2} The Deputy Commissioner shall by noti-
fication determine the number of seats and constitu-
ency or censtituencies in which seals are reserved
under sub-seciion {i), above :

Provided that the seats reserved under sub-sec-
tions {1) and (2) shall be allotted by rotation to differ-
ent constituencies in the Gram Panchayats in such
manner as may be prescribed.

13. A person shall be disqualified for being
chosen as, and for being a member of the Gram
Panchayat if he suffers from any of the disquaiifica-
tions specified under Section 57,

14, “Casual vacancy” shall be filled up in the
same manner s specified under sub-section (2} of
seclion 60 of this Act. '

- 15, The Circle Officer or such other officer as
shall be authorised by the Deputy’ Commissioner
shall be the Member Secretary of the Gram
Panchayat. :



16. (1) Ewvery GramPanchayat shall, atits first
meeting at which a quorum is presert, elect, in the
prescribed manner, one of its members to be the
Chairperson of the Gram Panchayat and any dispute
relating to the validity of the election of Chairperson
shall be made before the prescribed authority.

(2) The meeling to be held under sub-sec-
tion (1) shall be convened by the prescribed author-
ity in the prescribed manner.

{3) Not less than one-third of the total
number of offices of Chairperson-of Gram
Panchayats shall be reserved for women in differ-
ent Gram Panchayats. '

(4) The Depulty Commissicner shall, by
notilication determine the number of seats and
constituency or constituencies in which seals are
reserved under sub-section (3) above :

Provided that the seats so reserved under this
section shall be allotted by rotation to different Gram
Panchayat constituencies in the district.

(5} The term of office of every Chairperson
shall, save as otherwise provided in this Act cease
on the expiry of his term of oftice as a member of
the Gram Panchayat.

17. {1) The Chaimperson shall —

(@} be respensible for convening the
meeting of Gram Sabha and preside over
its meeting ;

(b} be responsible for convening the
meeting of Gram Panchayat and shall pre-
side over its meetings ;

(¢) be responsible for the mainte-
nance of the records of the Gram
Panchayat ;

(d) have the general responsibility for
the financial and executive administration
of the Gram Panchayat ;
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(e) exercise administrative supervision
and comnuiol cver the worl of the staff of the
Gram Panchayat and the officers and
employees whose services may be placed at
the disposal of the Gram Panchayat by any
other authority ;

{fy for the transaction of business
connected with this Act, or for the purpose of
making any order authorised thereby, exercise
such powers, perform such functions and
discharge such duties as may be exercised,
performed or discharged by the Gram
Panchayat under this Act or the rules made
thereunder :

Provided that the Chairperson shall not
exercise such power, perform such funclions
or discharge such duties as may be required,
by the rules made under this Act to be
exercised, performed or discharge by the Gram
Panchayat at a meeting ; and

{g) exercise such olher powers, perform
such other functions and discharge such other
duties as the Gram Panchayat may, by general
or special resoiution direct or as the
Government may by rules made in this behalf,
prescribe.

18. The Government may, by order, remove
frorn office of Chairpersons or any other member of
a Gram Panchayat in the same manner as provided
unger section 64 of Lhis Act.

19. lf, in any occasion the circumstances so
arises, and, the Government is so satisfied, it may
issue notification for cancellation of the Gram
Panchayat constituency or constituencies of any
location (s} constituted earlier, and, the Government
may also order for cancellation or suspension of the
election process, if any already undertaken for that
constituency or constituencies ior election of Gram
Panchayat Member (s} or Anchal Samiti Member ()
forthwith and such action shall not be questioned in -
any court of law. '
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20. (1) Every person whose name appears in
the voters list relating to a constituency shall, subject
to the other provisions of this Act, be entitled to vote
at any election which takes place in that constituency
while the volers list remains-in force and no person
whose name does not appear in such voters list shall
vote at any such election.

(2) No person shall vote at an election
under this Act in more than one constituency grmore
than once in the same constituency and if he does
_ s0, alt his votes shall be invalid.

21. (1} Subject to the provisions of sub-section
{2) the electoral roll of the Gram Panchayat shall be
deemed to be the list of voters for such Gram
Panchayat Constituency.

(2) Noamendment transposition or deletion
of any entry in the electoral roil of the Gram
Panchayal made after the last date of making
nominations for an election in any Gram Panchayat
Constituency and before the completion of such
election shall form part of the list of voters for such
election for the purpose of this section.

(3) The Member Secretary of the Gram
Panchayat or when there is no Member Secretary
such officer as may be authorised by the Deputy
Commissioner shall maintain in the prescribed
manner a list of voters for each Gram Panchayat
Constituency.

22. The members of a Gram Panchayat shall,
save as otherwise provided in this Act, hold office
for a term of five years.

23. The procedure at a meeting of lhe Gram
Panchayat shall be as prescribed.

24, (1) A Gram Panchayat shall meet for the
transaction of business at least once in two months
at the office of the Gram Panchayat and at such time
as the Chairperson may determine.
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{2) The Chairperson may, whenever he
thinks fit, and shall, upon the written request of not
less than one-third of the total number of members
and on a date within fifteen days from the receipt of
such request, call a special meeting.

(3) Seven clear days notice of an ordinary
meeting and three clear days notice of a special
meeting specilying the place, date and time of such
meeting and the business o be transacted thereat,
shall be given by the Chairperson of the Gram
Panchayat o the members and such officers as the
Government may prescribe, and affix on the nolice
hoard of the Gram Panchayat.

(4) The officers to whom notice is given
under sub-section (3) and other Government officers
having jurisdiction over the Panchayat area or any
pan thereof shall be entitted to attend every meeting
of the Gram Panchayat and take part in the
proceedings but shall nol be entitled to vote.

(5) Ifthe Chairperson fails to call a special
meeting as provided in sub-section (2), any member
so chosen by one-third of total number of members,
may call such a meeting for a day within fifteen days
after such written request so received from such one-
third of the total number of members of the Gram
Panchayat and to take such action as may be
hecessary to convene the meeting:

25. (1} The quorum fora meeling of the Gram
Panchayat shail be one-third of the total number of
members. If at the {ime appointed for the meeting a
quorum is not present, the prasiding authority shall
wait fer thity minutes, and if within such-period there
is no quorurn ine presiding authority shall adjourn
the meeting to such time on the following day or such
{uture day as he may fix. He shall similarly after
waiting for thirly minutes adjourn the meeting if at
any time after it has began, attention is drawn o the
want of a quorum. A notice of the meeting so fixed
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shall be pasted in the office of the Gram Panchayat.
The business which could not be considered at the
meeting so posiponed for want of quorum, shall be
brought before and disposed of at the meeting so
fixed or at any subsequent adjourned meeting at
which there is a quorum.

(2) Save as otherwise provided by or under
this Act, at every meeting of Gram Panchayat, the
Chairperson or in lhe absence of him, the members
present shall choose cne from amongst themselves
to preside for the occasion.

(3) Al queslions shall, unless otherwise
specifically provided, be decided by a majority of
votes of the members present and voling. The
Chairperson or persen presiding, as the case may
be, unless he refrains from voting shall give his vote
before declaring the number of votes for and against

a question and in the case of equality of votes he _

may give his casting vote.

(4} No memberofa Gram Panchayat shall
vote on, or take part in the discussion of, any gquestion
coming up for consideration at a meeting of a Gram
Panchayat, if the question is one in which, apart from
its general application fo the public, he has any

pecuniary interest, and if the person presiding has’

such an interest, he shall not preside over lhe meeling
when such queslion comes up for consideration.

{5) If the person presiding is believed by
-any member present at the meeling to have any such
pecuniary interest in any matter under discussion,
and if a motion to {hat effect be carried, he shall nol
preside at the meeting during such discussion or vote
on or take part in it. Any member of the Gram
Panchayat may be chosen to preside at the meeting
during the continuance of such discussion. .

26. No resolution of a Gram Panchayat shall
be modified or cancelled wilhin six monihs after the
passing thereof, except by a resolution passed by

Modification or
cancellation of
resolution,
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notless than one-half of the total number of members
atan ordinary or special meeting, notice whereof shall
have been given fulfilling the requirement of sub-
section (3} of section 24 setting forth fully the resolution
which il is proposed to modify ar cancel at such
meeting and the motion or proposition for the
meodification or cancellation of such resolution.

27. (1) Minutes shall be kept of the names
of the members and of the officers, if any present,
and of the proceedings at each meeting of the Gram
Panchayat and if any member present at the meeting
so desires, of the name of the members veting
respectively for or against any resolution, in a book
to be provided for the purpose and after they are
read over and agreed to shall be signed by the
Chairpersen or person presiding at such meeting,
and shall at all reasonable times be open to
inspection by any member of the Gram Panchayat.
Any person may inspect the copy of the minutes of
the meeting. The minutes book shall always be kept
in the office of the Gram Panchayat and shall be in
the custody of the Chairperson of the Gram
Panchayat.

(2) A copy of every resolution passed by

" the Gram Panchayat shall within ten days from the

date of meeting, be forwarded by the Chairperson
to the Executive Officer of Anchal Samity,

28. (1) Any member may call the attention
of the Chairperson to any neglact in the execution
of the Gram Panchayat work, to any waste of Gram
Panchayat property or to the wants of any locality
and may suggest any improvements which may
appear desirable.

(2) Every member shall have a right to
move resolutions and to interpeliate the Chairperson
on matters connected with the administration of the
Gram Panchayat, subject to such rules as may be
prescribed.
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29. (1) No disqualification of or defectinthe validity of pro-

election or appointment of any person acting as ceedings.
member, or as the Chairperson of the Gram

Panchayat or Chaimperson or member of a committee

of a Gram Panchayat conslituted if any, under this

Act shall be deemed to vitiate any act or praceeding

of the Gram Panchayat or any such committee, as

the case may be, in which such person has taken

part whenever the majority who were parties to such

act or proceeding were entitled to act.

(2} No resolution of a Gram Panchayat or
any committee of a Gram Panchayat constituted
under this Act shall be deemed invalid on account of
any irregularity in the service of notice upon any
member. Provided that the proceedings of the Gram
Panchayat or Commitiee were not prejudicially
affected by such irregularity.

(3) Until the contrary is proved, every
meeting of a Gram Panchayat or of a committee of
a Gram Panchayat constituted if any under this Act
in respect or proceedings whereof a minute have
been made and signed in accordance with this Act
shall be deemed to have been duly convened and
held and all the members of the meeting shall be
deemed to have been duly qualified, and where the
proceedings are the proceedings of a commitiee,
such committee shall be deemed to have been duly
constituted and to have had the power to deal with
matters referred to in the minute.

(4) During any vacancy in a Gram
Panchayat or committee of a Gram Panchayat, the
conlinuing members may acl as if no vacancy had
occurred.

30. The Gram Panchayatshallpeformsuchof Powers and
the assigned functions enumerated in Schedule 1, functions of
subject to such condition as may be specified by the Gram Panchayat.
State Government from time to time,
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31. Where the State Government assigns any
function to a Gram Panchayat under Secticn 30, or
where it directs a Gram Panchayat {o make provision
for any of the items enumerated in Schedule |, it
may place such funds at the disposal of the Gram
Panchayat as may be required for the due
performance of such functions or for making such
provision, as the case may be.

32. (1} No person shall erecl any new
structure or new building or make any addition to any
slructure or building in any area within the jurisdiction
of Gram Panchayat except with the previous
permission in writing of the Gram Panchayat.

(2) Ewvery person seeking permission under
sub-section (1) shall make an application in writing
to such autharity, in such form, containing such
parliculars and on payment of such fee, not
exceeding Rs. 10 as may be prescribed ;

Provided that no permission under sub-
section (1) shall be necessary for erection of any
thatched structure, tin shed or tile shed without brick
wall covering an area not exceeding 750 square feet :

Provided further that the State Government
may by order exempt any structure or building or
any class or structures or buildings from the
operalicn of the provisicns of this Section.

33. (1) Forthe improvement of sanitation, a
Gram Panchayal shall have the power to do all acts
necessary for, and incidental to, the same and in
particular and without prejudice to the generality of
the foregoing power, a Gram Panchayat may by
order require the owner or occupier of any land or
building within such reasonable period as may be
specified in the notice served upon him and after
taking into consideration his financial position —
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(a) lo close, remicve, alter, repair,
cleanse, disinfect, or put in good order any
latrine, urinal water closet, drain, cesspool,
or other receptable for filth, sullage, rubbish
or refuse pertaining to such land or buildings,
or to remove or alter any door or trap or
construct any drain for any such latrine
urinals or waler-closet which opens on to a
streel or drain or to shut off such latrine, urinal
or water closet by a sufficient roof or wall or
fence {rom the view of persons passing by
or dwelling in the neighbcurhood ;

{b} to cleanse, repair, cover, fill-up,
drain off or remove water from a private well,
tank reservoirs, pool, pit depression or
excavation therein which may be injurious
1o health or offensive to the neighbourhood ;

(c) to clear ofi‘any vegetation,
under growth, prickiy pear of shrub jungle
therefrom : and

(d) to remove any dirt, dung, nightsoil,
manure or any obnoxious or offensive matter
therefrom and to cleanse the land or building :

Provided 1hal a person on whom a notice
has been served as aforesaid may, wilhin thirty days
ol receipt of such notice, appeal to the prescribed
authority against the order contained therein where-
upon the prescribed authority may stay the opera-
tion of the order contained in the notice till the dis-
posal of the appeal and it may, after giving such
nolice of the appeal to the Gram Panchayat con-
cermed as may be prescribad, modily, set aside or
confirm the order :

Provided further that the prescribed author-
ity shall, when it confirms or modifies the order con-
tained in the notice after the expiry of the period
mentioned therein fix a fresh period within which
the order contained in the notice, as confirmed or
modified by it, shall be carried out, .
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(2) Ilithe order contained in a notice served
as aforesaid has not been set aside by the prescribed
authority and if the person upon whom the notice
has been served fails, without sufficient reason, o
comply with the order in its original form or the order
as modified by the prescribed autherity, within the
time specified in the notice or within the time fixed
by the prescribed authority, as the case may be, he
shall be liable, on conviction by a magistrate, to a
fine which may extend to five hundred rupees.

34. (1) Subject to such conditions or
restrictions as may be prescribed, a Gram Panchayat
shall have control over all public streets and
waterways within its jurisdiction other than canals
constructed, maintained or controlied by the
Government, not being private properly and not
being under the control of the Central or State
Government or any [ocal authority, and may do all
things necessary for the maintenance and repair
thereof, and may —

(a) construcl new bridges and culverts ;

(b} divert or close any such public street,
bridge or culvert ;

{c) widen, open, enlarge or ctherwise improve
any such public street, bridge or culvert
and with minimum damage to the
neighbouring fields, plant and preserve
trees on the side of such street ;

(d}) deepen or otherwise improve such
waterways ;

(e) with the sanction of the State Government
or with the sanction of such officer or
authority as the State Government may
prescribe, undertake irrigation projects ;

{f)y trim hedges and branches of trees
projecting on public streets ;
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(Q) set apart, by public notice, any
public source of water supply for drinking or
culinary purpose and likewise prohibit all
bathing, washing or other acts likely to pollule
the source so set apart.

{2} A Gram Panchayat may, by a notice in
writing, require any person who has caused
cbstruetion or encroachment on or damage to any
public street or drain or other propary under the
control and management of the said Gram
Panchayat, to remove such damage as the case may
be within the time to be specified in the notice.

{3} Ifthe obstruction or encroachmentis not
removed or damage is not repaired within the time
so specified, the Gram Panchayat may cause such
obstruction or encroachment to be removed or such
damage 1o be repaired and the expenses of such
remeval or repair shall be recoverable from such
person as arrears of land revenue.

(4) For the purpose of removal of
obstruction or encroachment under sub-section (3)
the Gram Panchayat may apply to the Sub-Divisional
Officer and the Sub-Divisional Cfficer shall, on such
application provide such help as may be necessary
forthe removal of such obstruction or encroachment.

35. (1} A Gram Panchayat may, by written
notice, require the owner of, or the person having
control over, a private water course, spring, tank,
well or other place, the water of which is used for
drinking or culinary purpose after taking into
consideration his financial position, to take all or
any of the following steps within a reasonable period
to be specified in such notice namely—

{a) 1o keep and maintain the same in good
repair ;

{(b) to clean the same, from time to lime, of
silt, reluse or decaying vegetation ;

{c) to protect it frem poellution ; and

(d) to prevent its use, if it has become so
polluted as to be hazardous to the public
health :

Power of Gram
Panchayatin re-
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water supply.
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Provided that a person upon whom a notice as
aforesaid has been served may within thirty days
from the date of receipt of the nolice, appeal to the
prescribed authority against the order confained in
the notice where upon the prescribed authority may
stay the operatiori ui the order contained in the nolice
till the disposal of the appeal and it may, after giving
such notice of the appeal to the Gram Panchayat
concerned as may be prescribed meodify, set aside
or confirm the order :

Provided further that the prescribed authority
shall when it confirms or modifies the order contained
in the notice after the expiry of the period mentioned
therein, fix a fresh period wilhin which the order
contained in the notice, as confirmed or modified by
it, shall be carried out .

(2) [fthe ordercontained in a notice served
as aforesaid has not been set aside by the prescribed
authority and if the person upon whom the notice
has been served fails, without sufficient reason, 1o
comply with the order in its original form or the arder
as modilied by the prescribed authority, within the
time specified in the notice or within the time fixed
by the prescribed aythority, as the case may be, he
shall be liable, on conviction by a Magistrale, to a
fine which may extend to five hundred rupees.

36. (1} A Gram Panchayat-may, by written
notice, require the owner or occupier of any land or
premises, containing a tank or similar deposit of
waler, after taking into consideration his financial
position, not to allow water hyacinth or any otherweed
which may pollute water to grow thereon and to
eradicate the same there from within such reasonable
period as may be specified in the notice :

Provided that a person on whom a nofice as
aforesaid has been served may within thifly days
from the date of receipt of the notice, appeal to the
prescribed authority and it may stay the operation of
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the order contained in the notice till the disposal of
the appeal and it may, alter giving such notice of
the appeal to the Gram Panchayat concerned as
may be prescribed, modify, set aside or confirm the
order :

Provided (urther that the prescribed authority
shall when it confirms or medifies the order contained
in the notice after the expiry of the period mentioned
therein, fix a fresh period within which the order
contained the notice, as confirmed or modified by it,
shall be carried out.

(2) Ifthe order contained in a notice served
as aforesaid has not been set aside by the prescribed
authority and if the owner or occupier upon whom
lhe notice has been served fails, without sufficient
reason, to comply with the order in its original form
or the order as modified by the prescribed authority,
within the time as specified in the notice or within
lhe lime fixed by the prescribed authorily as the case
may be, he shall be liable, on conviction by a
Magistrate, to a fine which may extend to two
hundred rupees. .

37. {1) Inthe event of an outbreak of cholera
or any other water borne infectious disease in any
locality situaled within the local limits of the
jurisdiction of a Gram Panchayal, the Chairperson,
or any other person authorised by the Chairperson
may, during the conlinuance of the outbreak, without
notice and at any time, inspect and disinfect any well
tank or other place from which water is, oris likely to
be, taken lor the purpose of drinking and may furlher
lake such steps as he may deem fit to prevent the
drawing of water therefrom. :

38. If any work required-to be done by an
order contained in a notice served under seclions
33, 34, 35, 36 and 37 is not executed within the
period specified in lhe notice or where an appeal
is made to the prescribed authority within the fresh
period as fixed as the prescribed authority in the
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appeal the Gram Panchayat may, in the absence of
satisfactory grounds for non-compliance cause such
work to be carried out and the cost of carrying out
such work shall be recoverable as an arrear of land
revenue frorn the persen on whom the nolice was
served.

PROPERTY AND FUND OF GRAM PANCHAYAT

39. A Gram Panchayat may have power to
acquire, hold and dispose of preperty and to enter
into contracts :

Provided that in all cases of acquisition or
disposal of immovable property, the gram Panchayat
shall obtain the pricr approval of the State
Government,

40. Subject to such restrictions or conditions
as lhe Stale Government may think fit and proper,
all or any properties of the nature specified below
and situated within the local limits of a Gram
Panchayat shall vest in and belong to the Gram
Panchayat concerned and shali be under its
direction, management and contro! and shall be held
and applied for the purpose of this Act.— :

(1) (a) all public buildings constructed and
maintained out of the funds of the Gram
Panchayat ;

(b} all public roads which have been
constructed and maintained out of the
funds of the Gram Panchayat and the
stones and other materials thereof and
also trees, erection matenals, implements
and things provided for-such roads ; and

{c) alllands and other properties movable or
. immovabie transterred to the Gram
Panchayat by the State Government.

(2) The State Government may, by
nolification, exclude any street, bridge or drain from
the operation of this Act or of any specified section
of this Act : ' :
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Provided that, if the cost of the construction of
the work shall have been paid from the Gram
Panchayat Fund, such work shall not be excluded
from the operation of this Act or any specified section
of this Act except after consideration of the views of
the Gram Panchayat at a meeting.

41. The State Govemment may allocate to a
Gram Panchayat any public property sitvated within
its local jurisdiction, apd thereupon such property
shall vestin and come under the conirol of the Gram
Panchayat.

42. (1) Where a Gram Panchayat requires
land for earrying out any of the purposes of this Act
it may negotiate with persen or persons having
interest in the said land and if it fails to reach an
agreement, it may make an application inthe manner
prescrited to the Deputy Commissioner of the district
for the acquisition of the land and the Deputy
Commissioner may, if he is satisfied that the land is
required for public purpose, take steps to acquire
the land under any law for the time being in force for
acquisition of land and such land shali, on aequisition,
vest in the Gram Panchayat.

(2) Subject to such conditions as may be
imposed and any special reservalion as may be
made by the Govermment, the rmanagement of all
public property, markets, lairs and ferries or such
portion thereof as are held upon public land and as
are maintained by the Government within the local
limits of a Gram may be entrusted to the Gram
Panchayat concerned and thereupon such public
property, markels, fairs and ferries shall be managed
and regulated by the Gram Panchayat concerned
“which shall receive, to the credit of the Gram
Panchayat Fund, all dues levied or imposed by it in
respect thereof.

Allocation of
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Acquisition of
land for Gram
Panchayats.



Power to borrow
money.

Gram Panchayat
Fund.

22

43. A Gram Panchayat, with the sanction of
the prescribed authority may borrow money from any
autonomous body in the State cr, from the Central
Government or, from the banks or, olher financial
institutions for furtherence of ils objectives on the
basis of such specific schemes as may be drawn up
by the Gram Panchayat.

44, (1) Forevery Gram Panchayat there shall
be constituted a Gram Panchayat Fund bearing the
name of the Gram Panchayat and there shall be
placed to the credit thereof —

{a) contributions and grants, if any made
by the Ceniral or the State Government
including grants-in-aid from the Consolidated
Fund of the State based on the recommendation
of the State Finance Commission constituted
under this Act ;

(b} contribution and grants, if any made
by the Zilla Parishad, Anchal Samiti or any other
local authority ; '

{c) loans, if any, granted by the State
Government or the Central Government or
inslitutions with prior approval of the State
Government ;

(d) sums on account of laxes, rates,
duties, tolls and fees if any, authorised to be
levied and received with the approval of the
Government ;

(e) any receipts as may be authorised
by the Government in respect of any schools,
hospilals, dispensaries, buildings, inslitutions or
works vested in, constructed by or placed under
the centrol and management of the Gram
Panchayat ;

(f} such fines and penalties imposed and
realised under the provisions of this Act as may
be prescribed ; or

(@) and such other sums as may be
authorised by the Government to be received
by the Gram Panchayat.
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(2) Every Gram Panchayat shall set apart
and apply annually such sum as may be required to
meet the cost of its own administration including the
payment of salary allowances, provident fund and
gratuity to its officers and employees if any
engaged.

(3) Every Gram Panchayat shall have the
power lo open such account as il thinks fit for carrying
out the purposes of this Act.

(4) The Gram Panchayat Fund shall be
vested in the Gram Panchayat and the amount
standing to lthe credil of the Fund shall be kept in
such custody as the State Government may, from
time 1o time, direct.

(5} Subject to such general control as the
Gram Panchayat may exercise from time to time, all
orders for payment from the Gram Panchayat Fund
shall be signed by the Member Secretary.

(6) The Gram Panchayat Fund shall be
operated in such manner as may be prescribed.

45, (1) Subjectto such rules as may be made
in this behall, a Gram Panchayat may impose yearly,
on lands and buildings within the local limits of its
jurisdiction, a tax at such rate as may be prescribed
on the annual value of such lands and buildings to
be paid by the owners and occupiers thereof.

(2) The lollowing lands and buildings shall
be exempted irom imposition of tax under sub-
section (1) namely—

(a) lands and buildings, the annual vaiue
¢ which is not mare than such limit as may be
prescribed ;

{b) lands and buildings belonging tc a
locat authority and used orintended fo be used
exclusively for a public purpose and not used
or intended to be used for purposes of profit ;

Imposition oftaxby
Gram Panchayat
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{c) Iandsand buildings used exclusively for
religious, educational or charitable purposes ;
and

{d) lands and buildings owned by the
Central or State Government.

(3} The State Government may, by
notification, exempt either wholly or in part any other
class of properties or classes of properties specilied
in the nolificalion from the taxes or rales ar duties
leviable under this Section.

{4) Subject to such rules, restrictions and
conditions as may be made in lhis behalf, a Gram
Panchayat may with the prior approval of the
Government levy —

(a) onalltransfers of immovable property
situated within the local limits of the Gram
Panchayat, a duty in the shape of an addilional
stamp duty at such rate as may be prescribed
the amount of the consideration for the sale,
the value of the property in the case of a gift,
the amount secured by the morigage, the value
of the properly of the greater value in the
mortgage, the value of the properly of the
greater value in the case of exchange, or the
value of rent for the first ten years in the case of
a lease, as set forth in the instrument ; and

(b) a duty in lhe shape of an additional
stamp duty at such rate as may be prescribed
on all payments for admission to any
enteriainment.

(5) The State Government may make rules
for regulating the collection of the duty on transfers
of immovable property and duty on entertainment
referred to in sub-section (4}, lhe payment thereof
to the Gram Panchayat and the deduction of any
expense incuried by the State Government in the
collection thereol.

Explanation : in this section —

(@) “annual value"in relation to any land or
buildings, means an amount not exceeding six
per centurn of the market value of such land and
building estimated in the prescribed manner ;
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{b) “entertainment" includes any
exhibition, cinemalograph exhibilion,
perferimance, amusement, games or sports to
which persons are admitted on payment.

46. (1) Subject to the approval of the Levy of rates
Government, a Gram Panchayat may levy the and fees.
following fees, rates and tolls as may be notilied by
the Govemnment from time to time —

(i) a fee for providing sanitary
arrangements at such places of worship or
pilgrimage, fairs and melas within its jurisdiction
as may be specified by the State Government
by notification published in the manner
prescribed ;

(i) a water rate, where arrangement for
the supply of water for drinking, irrigation or
any other purpose is made by the Gram
Panchayat within its jurisdiction ;

(iiy a lighting rate where arrangement for
lighting of public streets and places is made by
the Gram Panchayat within its jurisdiction ;

(iv) a conservancy rate, where
arrangement for cleaning private latrines,
urinals and cesspools is made by the Gram
Panchayat within its jurisdiction ;

{v) fees on licence for running trade,
wholesale or retail within the jurisdiction of the
Gram Panchayat unless such licence or such
irade is prohibited urder any law for the time
being in force ;

(vi} tolls on persons, vehicles or animals
or any class of them at any toll bar which is
eslablished by lhe Gram Panchayat on any
road or bridge vesled in or under the
management of the Gram Panchayat ; and

(vii) tolls in respect .of any ferry
established by or under the management of
ihe Gram Panchayat. ’
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(2) The Gram Panchayat shall not
undertake registration of vehicles or levy fees
therefore and shall not provide sanitary arrangement
at places of warship or pilgrimage, fairs and melas
within its jurisdiction or levy fees therefore if such
vehicle has already been registered by any other
authority under any law for the time being in force or
if such provision for sanitary arrangement has
already been made by any other local authorily or
by the State Government.

47. Anappeal shall lie against any order made
by Gram Panchayat imposing tax or levying rate,
fee or toll in such manner as may be prescribed
before the prescribed authorily and the decision of
the prescribed authority in appeal shall be final.

48. Alldues op account of laxes, rates, tolls or
fees payable to Gram Panchayat under this Acl shall
be recoverable as arrears of land revenue.

49. (1) The State Government may remit the
whole ar par of any lax imposed or rale, toll or fee
levied by a Gram Panchayat in respect of any period
after the commencement of this Act.

(2)- The power exercisable by the State
Government under sub-section (1) shall also be
exercisahle either generally or in any specified area
by the preczecribed authority under such
circumstances as lhe State Governmenl may
prescribe.

{3) A Gram Panchayat may, by resoclulion
and under such circumstances as may be
prescribed, remit the whole or part of any such tax,
rate, toll or fee imposed or levied by it provided that
no such resolution shall lake effect unless it is
approved by the prescribed authority.

{4} Where anytax, rate, toll orfee has been
remitted under the section, any sum realised from
any person on account of tax, rate, toll or fee so
remitled, shall be refunded to him by the Gram
Panchayat.
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50. (1) The Chairperson of every Gram Budgel of the
Panchayat shall at such time and in such manner Gram Panchayal.
as may be prescribed cause to be prepared in each
year a budget of ils estimaled income and
expenditure for the following year and shall place
the budget for passing in the meeting of the Gram
Panchayal to be convened for the purpose and shall
submit the budget to the Anchal Samiti having
jurisdiction over the area or the Gram.

(2) The Anchal Samiti may, within such time
as may be prescribed, eilher approve the budget or
return it to the Gram Panchayat for such
modificalions as it may direct. On such modilications
being made the budget shalt be resubmitted, within
such lime as may be prescribed for approval of the
Anchal Samiti. If approval of the Anchal Samiti is
not received by lhe Gram Panchayat within two
months or by the last dale of the year, whichever is
earlier lhe budget shall be deemed to be approved
by the Anchal Samili. -

(3) Noexpenditure shall be incurred unless
the budget is approved by the Anchal Samiti.

(4) i before such date as may be
prescribed a Gram Panchayat fails to submit the
budget lo the Anchal Samiti, the prescribed authority
may call upon the Gram Panchayat to fumish such
information as it may require and may prepare the
budget as required under sub-section (1) and submit
it to the Anchal Samiti for approval and the budget
50 prepared by the prescribed authority shall have
effect as if il had been passed by the Gram
Panchayat, and the prescribed authority shall submit
it to the Anchal Samili.

(5) O©On receipt of the budget frcm the
prescribed authority under sub-section {4) the Anchal
Samili shall approve the budget with such
modification as deemed necessary and relurn it to
the preseribed authority {for onward transmission lo
lhe Gram Panchayat.
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51. A Gram Panchayat may prepare in each
year a supplemeniary estimate providing for any
medification of its budget and submil it to the Anchal
Samity for approval within such time and in such
rmanner as may be prescribed.

52. Every Gram Panchayat shall keep
accounts of its income and expenditure in such
manner and in such form as may be prescribed.

CHAPTER—IV
ANCHAL SAMITI

53. The Government may, by notilication,
deciare such contiguous areas in a disirict as it
deems {it, to be an Anchal Biock for the purpeses of
this Act and may specify the Gram Panchayats in
the Anchal Block :

Provided thal no area included in a Municipality,
Town Committee or Cantonment consliluted under
any l[aw for the time being in force shall be included
in an Anchal Block.

54. (1) The Governmenl may by nolification
constitute as Anchal Samiti fer an Anchal Block with
effect from sueh daie as may be specified therein.

{2) Every Anchal Samiti shall, by the name

‘of the Anchal Block for which it is constituted, be a

body corporate having perpetual succession and a
common seal with power to acquire, hold and
dispose of property and to enter into contracts and
shall by its corporate name sue and be sued :

Provided thal in case of creation of a new Anchal
Samiti by bifurcation of any existing Anchal Samiti
or Samilis this shall be resolved by not less than
two third majority of lotal number of members of
Anchal Samiti ¢ Samitis concerned which shall duly
be passed by the Zilla Parishad.

55. (1) The Government may, after
consultation with an Anchal Samiti or Samitis
concerned, at any time, by notification —
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(a) include ahy village or part of a village
within the limits of an Anchal Block ;

(b) exclude any village or part of a village from
the lirnits of an Anchal Blogk ; or

(c) amalgamate two or more Anchal Blocks
into a single Block.

(2) Where, by notification under sub-
section (1) any village or part of village 1s included
within the limits of an Anchal Block, the jurisdiction
of the Anchal Samiti established for that Block shall
extend to such village or pa wimich shall, unless the
Government otherwise directs, become subject 1o
all notification, rules, bye-laws and orders made
under this Act or any other law in force in that Anchal
Block.

{3y Where, by a nofification under sub-
section (1) any village or part of a village is excluded
from the limits of an Anchal Block, the jurisdiction of
the Anchal Samiti established for that Block over
such village or part shall thereupen cease and all
notification, nules, bye-laws and orders made under
this Act or any olher law in force in that block shall
cease to apply to that village or part, as the case
may be.

(4) Where, by a notification under sub-
section (1), two or more Anchal Blocks are
amalgamated into a single block, the Government
may make such incidential and consequential orders
as may be necessary: iv: erizcting such
amalgarnation.

56. Every Anchal Samiti shall consist of —

(a) ©One member directly elected from
each Gram Panchayat which shall form a
censtituency for the purpose, in the manner
prescribed ;

{b) The members of the Parliament and
the members of the Legislative Assembly of
lhe State representing constiluencies which
comprise wholly or pantly the Anchal Samiti,
ex-officio ;

Composition of
Anchal Samiti.
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{c} The Chairpersdns of ali the Gram
Panchayats falling within the jurisgiction of the
Anchal Samiti, ex-officio ;

(d} One Circle Officer or one Exlra
Assistant Commissioner of the Sub-Division in
which the Anchal Samiti is situated, ex-officio ;

(e} The Deputy Commissioner may
appoint such officers as ex-officic members of
an Anchal Samili as may be deemed
necessary ; '

(fy One representative elected, in the
prescribed manner, by the Chairman of the co-
operalive societies situated wilhin the Anchal
Block from amongst themselve, ex-officio :

Provided that where there is only one co-
operative sociely in an Anchal Block, the
Chairman of that society shall be a member of
the Anchal Samiti :

Provided thal the persons so appointed as
ex-officio member under clauses (b}, (c), (d),
(e), and (f) above shall have the right lo attend
the meetings of the Anchal Samiti and take pan
in the proceedings thereof but shall not be
entilled to vote and contest in the gleclion of
Chairperson of Anchal Samiti.

(@) Not less than one-third of the total
numbers of seats to be filled by direct election
in every Anchal Samiti shall be reserved for
women : ‘

Provided that the seals so reserved under
this seclion shall be alfotted by rolation lo
differeni constituencies of Anchal Samiti.

(h) The Deputy Commissioner shall by
netiflication determine the number of seats so
reserved under clauses (g} above.

Disqualifica- 57. A person shall be disqualified for being
tions for mem- chagen as, and for being a member of the Gram

g‘;ﬁ:;%ogf‘f;" Panchayat, Anchal Samili and Zilla Parishad if he —
chal Saﬁﬁli’ and (a) is nota citizen of India ; or

Zilla Parishad. {bj is nottwenty one years of age ; or
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(c) has been dismissed from the
services of Central or any State Government
or Gram Panchayat, Anchal Samiti and Zilla
Parishad or any other local authority for
misconduct, unless a period of five years
has elapsed from such dismissal ; or

{(d) if he is in the service of or holds
any office of profit under the Central
Government or any State Government or
autonomous body or any Zilla Parishad/
Anchal Samili or any Gram Panchayat ;

(e} has directly or indireclly any share
or monetary inlerest in any work done by, or
to, lhe Gram Panchayat/Anchal Samiti/Zilla
Parishad or in any contract or employment
with, under, or by or on behalf of the Gram
Panchayat/Anchal Samiti/Zilla Parishad ; or

() is an undischarged insclvent ; or

(g) is of unsound mind and stands so
declared by a competent Court ; or

{h} has been convicted by a criminal
court of any offence involving moral lurpitude
and senlenced to imprisonment for not
less than six menths and five years have
not elapsed since his release ;

(i if he is so disqualified by or under
any law for the time being in force for the
purpeses of elections to the Legislature of
the Slate :

Provided that no person shall be
disqualified on the ground that he is less than
twentyfive years of age, if he has attained the
age of twentyone years ;

() ifheis sodisqualified by orunder any
law made by the Legislature of the Stale ;

(k) ifarrears of any kind are due by him
to the Gram Panchayal/Anchal Samiti/Zilla
Parishad and Government :

Provided that the disqualifications
specified in clauses (d) and () shall nct apply
to an ex-officio members.
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58.. (1) The Circle Officer or Extra
Assistant Commissioner who is the Ex-officio
member of an Anchal Samili shall be the Member
Secretary of the Anchal Samiti concerned.

(2} Afthe first meeting of an Anchal Samiti
the members shall 8lect from armong themselves, a
Chairperson in the manner prescribed.

(3) Not less than one-third of the tolal
number of offices of Chairperson of Anchal Samitis
shall be reserved for women in such manner as may
be perscribed :

Provided that the seais so reserved under
this section shall be alfotied by rotation to different
Anchal Samities in the District.

{4) The Deputy Commissioner shall by
notificailion determine the number of offices of
chairperson so reserved under this section.

The Deputy Commissioner shall by
notification determine the number of seats and
constituency or constituencies in which seats are
reserved for women,

59. (1) Subject to the provisions of this
section, the members of an Anchal Samiti shall hold
office for a term of five years of newly constituting
Anchal Samiti from the date of first meeting.

{2) The term of office of the members of
an Anchal Samiti shall be deemed to commence on
the date of the first meeling of the Anchal Samiti
which shall be held on a dale fixed-by the Depuly
Commissioner/State Eleclion Commissioner.

(3) Theterm of office of outgoing members
shall be deemed to have been expired immediately
on the day of expiry of the term of five years specified
in sub-section (1}.

(4) The term of office of an ex-officio
mempber shall continue so long as he holds the office
by virtue of which he is such a member. .



{5} The Chairperson of an Anchal Samiti
shall hold such office so long as he is a member of
the Anchal Samiti.

{6} A member (olher than an ex-officio
member) shall be deemed to have vacated his seat
il he is absent without excuse, sufficient in the dpinion
of the Anchal Samiti, from three consecutive ordinary
meeting of the Anchal Samili.

{7) An outgoing member shall be eligible
for re-election.

60. (1) The Chairperson of a Gram
Panchayat or an Anchal Samiti or any other member
thereof, not being an ex-officio member may resign
his office by giving notice in wriling to that effect in
respect of Chairperson of Gram Panchayat to the
Chairperson of Anchal Samiti and in respect of
Chairperson of Anchal Samili to Chairperson of
Zilla Parishad, and in respect of the members of
Gram Panchayal or Anchal Samiti to the
Chairperson of Gram Panchayat or Anchal Samiti
respectively.

(2} A casual vacancy in the office of the
Chairpersen or any member shall be filled by election
in accordance with the provisions ¢f this Act or the
rules made thereunder :

Provided that a member elected under this sub-
section shall hokl office for the remainder of the term
of the member in whose place he/she is elected.

81. {1) Every élected member of a Gram
Panchayat, Anchal Samiti and Zilla Parishad shall
beiore taking his seat make and subscnbe before
such officer.as the Government may specnfy inthis
behalf an ¢ath or affirmation in lhe form set. out |n
the Schedule V. : T Ln
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{2) A member who has not complied with
the requirements of sub-section (1), shall not vote
or fake part in the proceedings of any meeting of the
Gram Panchiayal, Anchal Samiti and Zilla Parishad
nor shall he be included as a member of any
committee constifuted by the Gram Panchayal,
Anchal Samiti and Zilla Parishad.

62. {1} The Government shall appoint an
Executive Officer for every Anchal Samiti.

{2) The Executive Officer shall act as the
Secretary of the Anchal Samiti and shall, subject to
the control of the Chairperson carry out the
resolutions and directions ol the Anchal Samiti and
discharge such other functions as may be
prescribed.

(3} Subjectto such rules as may be made
in this behalf the Anchal Samiti may appoint such
other officers and empiloyees and. in such number
as may from time to time as may be necessary.

63. (1} A mstion of no confidence may be
moved by one-third of the total number of members
of a Gram Panchayat or an Anchal Samiti or Zilla
Parishad against its Chairperson after giving at least
seven days notice in writing lo the Member Secretary
or any other prescribed authority of Gram Panchayat
or Anchal Samiti or Zilla Parishad of his intention to
move such a motion,

{2} H the molion is carried by a majority of
not less than two-thirds of the total number of
members of the Gram Panchayat or Anchal Samiti
or Zilla Parishad the Chairperson shall cease to hold
office.

(3} Notwithstanding anything contained in
this Act, the Chaimerson of a Gram Panchayat or
an Anchal Samiti or Zilla Parishad shall not preside
at a meeting in which a motion of no-coniidence
against him is under discussion, but he shall have
the right to spdak or otherwise take part in the
proceedings of such meeting.



64. The Government may, by order, remove
from office of the Chairperson or any other member
of Gram Panchayat or an Anchal Samiti, after giving
him an opportunity of making a representation, if
he—

{a) incurs any of the disqualifications
specified in section 57 ; or

(b) refuses to act or becomes incapable of
acting ; or

(¢) is, inthe opinion of the Govemment guilty
of misconduct in the discharge of his duties ; or

(d) is, in the opinion of the Government
undesirable in the public interest to be continued in
office ; or

(e) has caused financial loss, waste or
misappropriation of any money, or properfy belonging
1o the Gram Panchayat or the Anchal Samiti by
neglect or misconduct in the performance of his
duties ; or

(f) conceals any of the points of
disqualification specified in section 57 while
pregenting nomination papers for election of Gram
Panchayat member or Anchal Samiti member and
later detected ; and the Chairperson or member so
removed shall not be eligible for re-eleclion to the
vacancy so created.

65. (1) Thetime and place of meetings of an
Anchal Samiti and the procedure at such meetings
{including the quorum ihere at ) shall be such as
rmay be prescribed.

{2) A member of an Anchal Samiti rnay, at
any meeting, move any résolution and put questions
to the Chairperson on matter connected with the
administration of the Anchal Samiti in the manner
prescribed.

{3) No resolution of an Anchal Samiti shall
be modilied, amended, varied cr cancelled by the
Anchal Samiti within a period of three months from
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the date oi passing thereof except by a resolution
supported by two-third of the total number of
members of the Anchal Samiti.

66. (1) Subjectto such rules as may be made
in this behall, an Anchal Samiti may appoint from
among its members as many committees as it thinks
fit to assist it in the discharge of any specified
functions and may delegate to such committees such
of its powers as may be deemed necessary.

{2} The Chairperson  of an Anchal Samili
shall be the Chairman of every commiltee appointed
under sub-section (1}.

(3) An Anchal Samiti may lemporarily
associate with any committee person not being
member of the Anchal Samiti, who have special
experience and knowledge of any subject dealt with
by a commiittee and any such person shall have the
right to take part in the discussion.of the commitiee
but shall not have the right to vote, and shall nol be
a member for any other purpose.

67. No act or proceeding of an Anchal Samili
ar of any committee thereof shall be deemed to be
invalid by reason only of the existence of any
vacancy in, or defect in the constilution of the Anchal
Samiti or commitlee or of any informalily in its
proceedings.

68. - The Chairperson of an Anchal Samiti may
convene a general meeting of all the members of
the Gram-Panchayats falling within its jurisdiction to
review the action taken by the Anchal Samiti during
the preceding year and to present the working plan
of the Anchal Samiti for the succeeding year.

- 69. Every member of Gram Panchayat or
Anchal Samiti or Zilla Parishad who is not in the
service of the Gevernment shall be entitled to receive
from the fund of a Gram Panchayat, Anchal Samiti
or Zilla Parishad travelling and daily allowances lor
attending its meetings or the meeting of any of its
committees at such rales as may be prescribed.
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POWER AND FUNCTIONS

{1) Subject to such conditions as may be

specified by the Government from time to time the

Anchal

Samiti shall perform such of the assigned

functions as specified in Schedule-11.

71.

(2) Subject to the approval and such
conditions specified by the Government by
nolification, the Anchal Samiti shall perform
further the following general funclions :—

(a) Preparation of the annual plans in
respect of the scheme entrusted to it by virtue
of this Act and those assigned to it by the
Government or the Zilla Parishad and
submission thereof to the Zilla Parishad or
the prescribed authority within the prescribed
time for integration with the District Plan ;

(b) Consideration of Ine annual plans of
all Gram Panchayats in the Samiti and
submission of the consolidated plan to the
Zilla Parishad and the prescribed authority ;

(c) Preparation and submission of the
annual budget of the Anchal Samiti to the Zilla
Parishad and the prescrived authorily
alongwith the consolidated plan of the Gram
Panchayals and the Anchal Samitis ;

(d) Preforming such functions and
executing such works as may be entrusted
to it by the Government or the Zilla Parishad.

(1) The Government may assign tc an

Anchal samiti functions in relation to any matlers to
which lhe execulive authority of the Government
extends or functions which have been assigned to
the Stale Government by the Central Government.

(2) The Government may, by nofification,

withdraw or modify the [unctions assigned under this
seclion. )

72.

(1) Subject to the approvai of the

Govermment an Anchal Samiti may have power to ~

Functions of
Anchal Samiti.

Assignment of
{unctions.

Powers of
Anchal Samiti.



38

(a) (i) undertake schemes or adopt
measures, including the giving of financial
assistance relaling to the development of
agriculture, livestock, coltage industries, co-
operative movement, rural credit, water supply,
irrigation, public health and sanitation including
establishment of dispensaries and hospitals,
communication, primary or adult education
including welfare of sludents, social welfare and

" other objects of general public utility ;

(i) undertake execution of any scheme,
performance of any acl, or management
of any institution or arganisation
entrusted to it by the Slate Government
or any other authority ; ’

(i) manage ar maintain any work of public
utility or any institution vested in it or
under its control and management ; and

{ivy make grant-in aid to any school, public
institution or public welfare organisation
within the Block ;

(b) make grants to the Gram Panchayat ;

{c) contrbute, with the approval of the State
Government, such sum or sums of money as it
may consider necessary towards the cost of
water supply or anti-epidemic measures
undertaken by a Municipality or notified area
authority within the Block ;

{d) adopt measures for the relief of
distress ;

{e) co-ordinate and inlegrate the
development plans and schemes prepared by
Gram Panchayat in the Block, if and when
necessary ; and

(f} examine and sanction the budget
estimates of Gram Panchayats in the Block.

{2} Notwithstanding anything contained in
sub-section (1}, Anchal Samili shall not underiake
or execute anv scheme confined to an area over
which a Gram Panchayat has jurisdiction unless the
Gram Panchayat is of opinion that the implementa
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tion of such a scheme is beyond its competence,
{inancially or otherwise, and passes a resolution lo
that effect. in the latter case, the Anchal Samiti may
execute the scheme by itself or entrust its execution
to the Gram Panchayat and give such assistance
as may be required :

Provided that an Anchal Samiti may undertake
ar execute any scheme referred to in sub-clause (ii)
of clause (a) of sub-section (1) confined to an area
over which a Gram Panchayat has jurisdiction.

{3) An Anchal Samiti may undertake or
execute any scheme if it extends to more than cne
Gram.

{4} AnAnchal Samiti, may by notification,
delegate o lhe Executive OHicer or any other Of-
ficer, the powers covered by or under this Act of
Anchal Samiti.

73. The Slate Government may, from time to
lime with the consent of an Anchal Samiti, place any
road, bridge, Terry, channel, building or other property
vested in the Stale Government, and silualed within
the Block, under the conirol and management of the
Anchal Samiti subject to such conditions as it may
specify :

Provided that the State Gevernment may, after
considering the view of the Anchal Samili, withdraw
such control and management to itself subject to
such conditions as it may specify ;

74. AnAnchal Samiti may transfer to the State
Government or to the Zilla Parishad or to a gram
Panchayat, any road or part of a road or any other
property, which is under its conttol or management,
orwhich is vested in it, on such terms and conditions
as may be agreed upon.
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75. An Anchal Samili may take over the
maintenance and control of any road, bridge, tank,
ghat, well, channel or drain, belonging to a private
owner or any other authority on such terms as may
be agreed upon if it is required for public purpose,
with the prior approval of the Government.

76. An Anchal Samiti may divert, discontinue
or close temporarily any road, which is under ils
control and management or is vested in it, and may,
with the approval of the Stale Government, close
any such road permanently,

77. (1) AnAnchal Samiti may be vested by the
Slate Government with such powers underany [ocal
or special Act as the State Government may 1hink
fit. .

{2) An Anchal Samiti shall exercise such
other powers, perform such other functions or
discharge such other duties as lhe State Government
may, by general or special order, direcl.

78. (1) AnAnchal Samiti shall exercise general
power of supervision over Gram Panchayats in the
Block and it shall be duty of these autherities to give
effect to the directions of the Anchal Samiti.

(2) An Anchal Samiti may—

(a) inspect, or cause {0 be inspecled, any
immovable property used or occupied by a
Gram Panchayat within the Block or any work
in progress under the direction of a Gram
panchayat ;

(b) inspect or examine, or depute an
officer to inspect or examine, any depardment
of a Gram Panchayat, or any service work or
thing under the control of the Gram panchayat ;

(c) inspect or cause 1o be inspected
utilisation of funds in respect of schemes or
programmes assigned to the Gram Panchayats
by the State Government for execution either
directly orthrough the Zilla Parishad or the Anchal
Samiti ; and
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{d) require a Gram Panchayalt, for the
purpose of inspection or examinalion:—

{(iy to produce any book, record,
correspondence or olher documents ;

(i) to furnish any return, plan estimalte,
statement of accounts or statislics ; or

(iii} to furnish or obtain any report or’

information.

79. An Anchal Samiti ray require the owner
or the lessee or a hut or market or an owner or a
lessee or land intending to establish a hut or market
thereon, to obtain a licence in this behall from the
Anchal Samiti on such terms and conditions as may
be prescribed and, subject to the provisions of this
Act on payment of a fee for such licence.

80. (1) The Chairperson shall—

{a) be respensible for maintenance of
the records of the Anchal Samiti ;

(b} have general responsibility for the
financial and execulive administration of the
Anchal Samiti ;

{¢) exercise administrative supervision
and control over the work of the staff of the
Anchal Samiti and the officers and employees
whose services may be placed at the disposal
of the Anchal Samiti by the State Government ;

(d) for the transaction of business
connected with this Act or for the purpose ol
making any order authorised thereby, exercise
such powers, perform such functions and
discharge such duties as may be exercised,
performed or discharged by the Anchal Samili
under this Act or the rule made thereunder :

Provided that the Chairperson shall not
exercise such powers, pertori such functions
or discharge such duties as may be required
by the rules made under this Act to be
exercised/performed or discharged by the
Anchal Samiti at a meeting ; and
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(e) exercise such other powers, perform
such other functions and discharge such other duties
as the Anchal Samili may, by general or special
resolution, direct or as the Sate Government may;,
by rule made in this behalf, prescribe.

81. (1) Forevery Anchal Samiti, there shall be
constituted and Anchal Samiti Fund bearing the
name of the Anchal Samiti and there shall be placed
to the credit thereof ;

(a) contribution and granis, if any made
by the Central or the State Government,
including such part of the land revenue collected
in the State as may be determined by the State
Government -

(b} contribution and grants, if any made by
the Zilla Parishad or any other local authority ;

{c) loans, if any granted by the Slate
Government or by the Cenlral Government with
the prior approval of the Slate Government or
loan raised on security of ils assels ;

{d) sums on account of laxes, rates dulies
lolls and fees it any authorised te be levied and
received with approval of the Government ;

(e) any receipt as may be authorised by
the government in respect of any schools,
hospital, aispensaries, buildings, institutions or
works vested in, constructed by or placed under
the control and management of the Anchal
Samiti ;

{ such fines or penalties imposed and
realised under the provisions of this Act as may
be prescribed ; and

{g) such olher sums as may be authorised
by the Government to be received by Anchal
Samiti.

(2) EveryAnchal Samiti shall set a part and
apply annually such sums as may be required to
meet the cost of its own administration including
the payment of salary, allowances, provident fund -

and gratuity to the officers and employees. The total
expenditure on establishmenl shall not exceed one-
third of the total expenditure of ihe Anchal Samiti.

-
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(3) Every Anchal Samiti shall have power
to spend such sums as it thinks fit for carrying out
the purposes of this Act.

{4) TheAnchal Samiti Fund shall be vested
in the Anchal Samiti and the balance 1o the credit of
the Fund be kept in such custody as the Govern-
ment may, from time to time direct.

(5) Subject lo such general controt as
the Anchal Samiti may exercise from time to time
all orders and cheques for payments from the
Anchal Samiti Fund shall be signed by the Ex-
ecutive Cfficer

82. (1) Every Anchal Samiti shall, at such time
and in such manner as may be prescribed, prepare
in each year a budget of its estimated receipts and
disbursements fer the following y=ar and submit the
budget to the Zilla Parishad or prescribed authority.

(2) The Zilla Parishad or the prescribed
authority, within such lime as may be prescribed,
shall either approve the budget or relurn it to the
Anchal Samiti for such modifications as it may di-
rect. On such modifications being made, the budget
shall be resubmitted within such time as may be fixed
by the Zilla Parishad or the prescribed authority. If
the approval of the Zilla Parishad or the prescribed
authority is not received by the Anchal Samiti within
two months or by the last date cf the year, which-
ever is earlier, the budget shall be deemed lo be
approved by the Zilla Parishad or the prescribed
authority, as the case'may be.

{3) Noexpenditure shallbe incurred unless
1he budget is approved by the Zilla Parishad or the
prescribed authority.

[(4) TheAnchal Samiti may prepare in each
year a supplemenlary estimate providing for any
modification of its budget and may submit to the Zilla
Parishad or the prescribed authority for approval
within such time and in such manner as may be pre-
scribed. '

Budget of the
Anchal Samiti,
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Accounls. 83. AnAnchal Samiti shall keep such accounts
and in such form as may be prescribed.

. 84, (1) Save as otherwise expressly provided
Functicns of the . : ,
Executive Of- under this Act, the Executive Officer, shali—

ficer. {a} exercise all lhe powers specifically
imposed or conferred upon him by or under this
Act ar under any other law for the time being in
force ;

(b) lay down the duties of, and supervise
and control, officers and officials of, or holding
office under the Anchal Samiti, in accordance
with rules made by the State Government ;

{c} supervise and control the execution of
all works of the Anchal Samiti ;

(d} take necessary measures for the
speedy execution of all works and
developmental schemes of the Anchal Samiti ;

(e) have custody of all papers and
documents connecled with the proceedings of
the meefings of the Anchal Samiti and of ils
Committees ;

(f} draw and disburse money out of the
Anchal Samiti Fund ; and

(g} exercise such other powers and
discharge such other functions as may be
prescribed.

(2) The Executive Officer shall in every
meeting of the Anchat Samiti have the right to attend
the meeting of a Commiltee thereof and to take part
in the discussion but shall not have the right to move
any resolution or to vote. If in the opinion of the
Executive Officer'any proposal before the Anchal
Samili is violative of or inconsistent with the provision
of this Act, or any other law, rule or order made
thereunder, it shall be his duty to bring the same to
the notice of the Anchal Samiti and if aiter that the
proposal is acted upon by the Anchal Samili, the
Executive Officer shall bring it to the nolice of the
Zilla Parishad and State Government.

(3) The Executive Officer shall maintain the
records of the proceedings of the meetings.
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CHAPTER—V .
ZILLA PARISHAD

85. (1) The Government may, by notification,
constitute a Zilla Parishad for each district with effect
from such date as may be specified therein.

(2) Every Zilla Parishad shall consist of —

(i) onememberdirectly elecled from each
Anchal Samitl which shall from a
Constiluency for the purpose, in the
manner prescribed ;

(i} 1he Chairperson of all Anchal Samities
in the District, ex-vificio ;

(i) the members of the Pariament and the
members of the Legislative Assembly
of the State representating a part or
whole of the district whose constituen-
cies lie within the district, ex-officio ;

(iv) not less than one-lhird of the total
number of seats to be filled by direct
election in every Zilla Parishad shall be
reserved [or women and such seats
may be allotted by rotation by the
Deputy Commissioner to different con-
stituencies in a Zilla Parishad, in such
manner as may be prescribed.

{3) All members of the Zilla Parishad
whether or not elected by direct election in Lhe Zilla
Parishad shall have right to vote in the meeting of
the Zilla Parishad except for election and removal of
Chairperson :

Provided that no person shall be elected or
after having been elected remain a member ol Zilla
Parishad, if he/she suffers from any of the disquali-
fications specified in clauses (a) to (j) of seclion 57.

86. (1) Every Zilla Parishad, exceplt as
otherwise provided in this Act, shall continue for five
years from the date appointed for its first meeting
and no longer.

(2) Noamendment of any law for the time
being in force shall have the effect of causing disso

Constitution and
composition of
Zilla Parishad.

Terms of office
of members ol
Zilla Parishad.



-

Disqualifica-
tions for mem-
bership.

Member Secre-
tary/Chairper-
son of Zila
Parishad/reser-
vation of seats
of offices of
Chairperson.

Filling of casual
vacancy.

Resignation of
Members  of
Zilta Parishad.

of
for

Remaoval
members
miscanduct.

46

lution of Zilla Parishad, which is functioning immedi-
ately before such amendment, till the expiration of
duration specified under sub-section (1),

87. A person shall be disqualified for being
chosen as and for being a member of Zilla Parishad
if he is disqualified for such ground as specified under
seclion 57.

88. (1) The additional BDeputy Commissicner
shall be the Member Secretary of the Zilla Parishad.

{2) Assoonasmay be after a Zilla Parishad
is constituted, the Zilla Parishad shalt in the prescribed
manner from amongst its members a Chairperson
who shall, subject to the other provisions of the Act
hold office for a period of five years, with effect from
such dale as may be notified: by the Government.

(3) Not less than one-third of the total
number of offices of Chairperson in the Stale shall
be reserved for women :

Provided that the number of offices reserved
under this Section shall be allotted by rotation to dif-
ferent Zilla Parishads wilhin the State in such man-
ner as may be prescribed.

(4) If a casual vacancy occurs in the office
of the Chairperson of the Zilla Parishad, the persans
elected in the manner specilied in sub-section (2) of
section 60 fill such vacarcy shall hold office for the
remainder of 1he term of the Chairmperson in whose
place he/she is elected.

89. Casual vacancy shall be filled up in the
same manner as speciflied under sub-section {2) of
Section 60 of this Act.

90. Any member other than an ex-officio
member, of a Zilla Parishad may resign his office by
intimating in writing his inlention to do s¢ to ithe
Member Secrelary of the Zilla Parishad and such
resignation shall take effect from the date of its receipt
by the Member Secretary.

91. The Government if it thinks fit on the
recommendation of the Zilla Parishad may remave
any member after giving him an opportunity of being
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heard and after such enquiry as it deemns necessary
if such member has been found guilty of misconduct
in the discharge of his duties or of any disgraceful
conduct, or has become incapable of preforming his
dulies as a member.

92. (1) A member holding office as
Chairperson of Zilla Parishad may resign his office
at any time by writing under his hand addressed to
the Deputy Commissioner and the office shall
become vacant on the expiry of fifteen days from
the date of such resignation unless within the said
period of fifteen days he withdraws such resignalion
by wriling under his hand addressed lo the Depuly
Commissioner.

(2) Every Chairpersun =i Zilla Parishad
shall vacate office if he ceases to be a member of
{he Zilla Parishad.

{3) Every Chairperson of Zilla Parishad
shall be deemed {0 have vacated his office forthwith
if a resolution expressing want of confidence in him
is passed by a majority of the tofal number of elected
members of the Zilla Parishad at a meeting specially
convened for this purpose.

{4) Every Chairperson of Zilla Parishad
shall, afler an opportunity is afforded for hearing him,
be removable from his office as Chairperson by the
Government for misconduct in the discharge of his
dulies or for being persistently remiss in the dis-
charge of his duties and a Chairperson so removed
who does not cease to he a member under sub-
seclion (2) shall not be eligible for re-glection as
Chairperson during the remaining term of office as
member of such Zilla Paristizd.

{5) AChairperson removed from his office
under sub-seclion (4) may also be removed by the
Government from membership of the Zilla Parishad.

93. Subject to such conditions as may he
specified by the Govermment, from time to lime, the
Zilla Parishad shall perform the functions as specified
in Schedule-lIl.
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84. (1) The Government may assign to a Zilla
Parishad functions in relation to any matters to which
the executive authority of the Government extend
or in respect of function which have been assigned
to the State Govemment by the Central Govermnment.

(2) The Government may, by notification,
withdraw or modify the functions assigned underthis
section.

95. A Motion of no confidence shall be moved
and decided in the same manner as provided under
section 63 of this Act.

96. (1} EveryZilla Parishad shall hold meeting
in its office atleast once in every three month on such
date and al such hour as the Zilla Parishad may fix
as the immediately preceding meeting : -

Provided that the first meeting of a newly
constituted Zilla Parishad shall be held at such time
and at such place within the local limils of the district
concerned as the prescribed authority may fix :

Provided further that the Chairperson, when
required in writing by one [ifth of the members of a
Zilla Parishad to call a meeting, shall do so, lixing
the date and hour nf the meeting wilhin fifteen days
after giving intimation to the prescribed authority and
seven clear days nolice lo the members of the Zilla
Parishad falling which the members aforesaid may
call a meeting within thirty days after giving intimalion
to the prescribed aulhority and seven days, notice
to the Chairperson and other members of the Zilla
Parishad. Such meeting shall be held at such place,
or such date and at such hour as the members calling
the meeting may decide. The prescribed authority
may appoint anobserver lor such meeting whe shall
submit to the prescribed authority a report in wiiling
duly signed by him, within three days of the meeling,
on lhe proceeding. The prescribed authority shall
on receipt of the report take such aclion thereon as
it may deem fit.
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(2) One-third of the tot_al nurnber of mem-
bers of a Zilla Parishad shall formthe quorurn for a
meeting of the Zilla Parishad :

Provided that no quorum shall be necessary
for an adjourned meeting.

(3) The Chairperson, orin his absence one
of the member chosen by members present, shall
preside at the meeting of the Zilla Parishad.

(4} All questions coming before a Zilla
Parishad shail be decided by a majority of votes -

Provided lhat in case of equality of votes the
Chairperson or the member presiding shall have a
second or casling vote.

(5} The Member Secretary of a Zilla
Parishad shall attend meeting of the Zilla Parishad
and shall participate in lhe deliberations thereof.

(6) Seven cleardays' notice for an ordinary
meeting and seven clear days' notice of a special
meeting, specifying the lime at which such meeling
is to be held and business Lo be transacted there at,
shall be sent to the member and pasted at the office
of the Zilla Parishad. Such notice shall include, in
case of special meeting, any motion or propasition
mentioned in the written request made for such
meeting.

97. (1) A list of business 1o be transacted at
every meeting or the Zilla Parishad, except at
adjourned meeting, shall be sent to each member
of the Zilla Parishad in the member prescribed at
least five days before the time fixed for such meeting
and no business shall be broaught before or
transacted at any meeting other than business of
which notice has been given except the approval of
the majority of the members present at such meeling :

Provided that it the Chairperson Lhinks that
a situation has arisen for which an emergent meet-
ing of the Zilla Parishad should be called, he may

call such meeting after giving three days’ notice to_

the members : -
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Provided further that not more than one
business shall be included in the list of business to
be transacted at such emergent meeting.

88. The Zilla Pavishad shall prepare and submit
annually, in the prescribed manner, a report of the
work done during the pravious year and the work
proposed to be done during the following year to the
prescribed authority within the prescribed time,

99. (1) Forevery Zilla Parishad there shall be
Constituted a Zilla Parishad Fund bearing the name
of the Zilla Parishad and there shall be placed to the
credit thereof—

{a} contribution and grants, if any, made
by the Ceniral or the State Government
including sucn parts of land revenue collected
in the State as determined by the Slale
Government ;

(b) contribution and grant, if any, made by
Anchal Samiti or any other local authority ;

{c) loans, if any granled by the State
Government or Central Government with the
prior approval of State Government or loans
raised by the Zilla Parishad on security of its
assets with the permission of the State
Government ;

{d} sums on accounl of taxes, rates,
duties, tolls and feas il any, authorised to be
levied and received with the approval of the
Governmenl ; ' :

(e} any receipts as may be authorised by
the Government in respect of any schools,
hospitals, dispensaries, buildings, institutions,
or works, vested in, constructed by or placed
under the contrel and management of the Zilla
Parishad ;

(f)y such fines or penalties imposed and
realised under the provisions of this Act ; and

{g) suchothersums as may be autherised

by the Government to be received by Zilta
Parishad. '
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{2} lhe Zilla Parishad Fund shall be vested
in the Zilla Parishad and the amount standing to the
credit of the Fund shall be Kept in such custody or
invesled in such manner as the State Government,
may, [rom time to time, direct.

(3} Subject to such general control as the
Zilla Parishad may exercise from time lo time, all
orders and cheques lor payment from the Zilla
Parishad Fund shall be signed by the Member Sec-
relary.

100. The State Government may allocate foa
Zilla Parishad any public property as it may think fit
situated within its jurisdiction and thereupon, such
property shall vest in and cormne under the centrol of
the Zilla Parishad.

101. (1) Every Zilla Parishad shall, at such
time and in such manner as may Le prascribed,
prepare in each year a budget of ils estimated
receipts and disbursements for lhe following year
and submit it to Finance Department/Finance
Commission of the Gevernment.

(2) The State Government may, within such
time as may be prescribed either approve the budget
or return # to the Zilla Parishad for such modifica-
tiens as it may direct and on such modification be-
ing made the budget shall be re-submitted within
such time as may be prescribed lor approval of the
Finance Department/Finance Commission and if it
is nol received by the Zilla Parishad within two
months, or the last day of the year, whichever is
earlier the budget shall be deemed to be approved
by lhe Finance Department/Finance Comrnission.

(3) No expenditure shall be incumed unless
the budget is approved by the Finance Depatment/Fi-
nance Commissioner except in the prescribed manner.

102. The Zilla Parishad may prepare in yeara
supplementary estimale providing for any
modification of its budget and may submit it to the
Finance Department/Finance Commission for
appreval within such time and in such manner as
may be prescribed.

103. A Zilla Parishad shall keep such accounts
in such manner as may be prescribed.
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CHAPTER — Vi

SUPERINTENDENCE, DIRECTION AND
CONTROL OF ELECTION TO PANCHAYAT BY
. ' THE STATE
ELECTION COMMISSION

104, (1) There shall be a State Eleclicn
Commission constituted by the Governor for
superintendence, direction and control of the
preparation of Electoral rolls and for the conduct of
all elections to the Panchayat bodies in the Stale
under this Act and rules made thereunder. The State
Election Commission shall consist of a State Election
Commissicner to be appointed by the Governor.

(2) The conditions of service and tenure of
the office of the State Election Cemmissioner shall
be such as the Governor may by rules determine :

Provided that the State Election
Commissioner shall not be removed from his office
except in like manner and on like grounds as judge
of the High Courl and the condilions of service of
the State Election Commissioner shall not be varied
to his disadvantage after his appointment.

{3) The State Government shall, when so
requested by the State Election Commissioner, make
available to the State Election Commissioner such
staff as may be necessary for the discharge of the
functions conferred on the State Election
Commissioner under this Act.

(4) State Governmenl may appoint a
District Election Qfficer and Sub-Divisional Election
Officer, who shall subject io the superintendence and
control of the State Eleclion Commissioner, Co-
ordinate and Supervise works in the District and Sub-
Division in connection with the conduct of election.

105. (1) (a) The State Election Commissioner
shall in consultation with the State Government
appoint on ¢fficer nf the State Government to be the
Electoral Registration Officer and one or mare
person, as Assistant Electoral Registration Officers
for each constituency: _,
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Provided that nothing in this section shall
prevent the State Eleclion Commissioner to
appoint the same person to be the Electoral
Registration Officer for more than one
constituency in ene or more Grams ;

(b} The Electoral roll for each
constituency shall be prepared and revised
by the Electaral Registration Officer appomted
under clause (a} ;

(c) An Electoral Registration Officer
may, subject to such rules as may be
prescribed, employ such persons as he thinks
(it for the preparation and revision of the
electoral roll for Ihe constituency.

(2) The State Eleclion Commissioner shail
appoint a Retuming Officer, wha shall be an ofticer
of the State Government, for holding election to a
constituency of a Zilla Parishad, an Anchal Samiti or
a Gram Panchayat.

{3) The State Election Commissioner may
appoint one or more Assislant Returning Officer who
shall be an officer of State Government to assist the
Returning Officer s in the perfermance of his
functions. Every Assistant Returning Officer shall,
subject to the control of the Returning Officer be
competent to preform all or any of the functions of
the Returning Officer :

Frovided that no Assistant Relurning Officer
shall perform any of lhe functions of the Returning
Officer which relate to the scrutiny of nominations
unless the Returning Officer is unaveidably
prevented {rom performing the said functions.

(4) The Returning Officer shall appoint
Presiding Officers and Palling Officers for holding
the elections or bye elections referred in sub-section
{2} but he shall not appoint any person who has been
employed by or on behalf of, or has been olherwise
working for, a candidate in or about the election.

(5) The power, funclions and duties of
Relurning Officer, Presiding Officers, and Polling
GOificers and the procedure for holding elections
including the declaration of results shall be such as
may be prescribed.
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(6) At every eleclion where poll is taken,
votes shall be counted by or under the supervision
and direction of the Returning Oficer in such man-
ner as may be prescribed.

106. For each conslituency, there shall be an
electoral rolls showing the names of the persons
qualified fo vote. The electoral roll shall be prepared
in accordance with the provisions of this Act and the
rules made thereunder.

107. (1} A person shall be disqualified for
registration in an electoral roll if he—

(a) is not a citizen of India ;

(b) is of unsound mind and has been so
declared by a competent court ; or

{¢) is for the time being disqualified from
voting under the provisions of this Act or
any other law relaling to corrupt practices
and other offences in connection with
election.

{2 The name of any person, who in the
opinion of Elecloral Registration Officer, becomes so
disqualified after registration shall forih-with be struck
off from Lhe electoral roll in which it is included :

Provided that the name of any person struck
off from the electoral roll by reason of a disqualifica-
tion under clause (¢) of sub-section (1) shall forth-
with be restored if such disqualification is durirg the
period such roll is in force, removed under any law
aulherising such removal.

108. A person registered in the electoral roll
fora conslituency relating to a Gram Panchayat shall
not be entitled to be registered in the electoral roll
for a constituency relating to any other Gram
Panchayat, orin the electoral roll fer any Municipality
or Netified Area Aulhorily as o be esfablished or as
to be constituted under any law.

109. (1) No person shall entitled to be
registered in the elecloral rolls for more than one
constiluency.

{2} No person shall be entitled lo be regis-
tered in the elegtoral roll for any constituency more
than once.
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110. Subjectto the provisions of sections 105,
106, 107 and 108, every person who—

(a) is not less than 18 years of age on
the 1st January of the year in which the
election to take place.

(b)Y is ordinarily resident in a
conslituency shall be enlitled to be registered
in the electoral roll for that conslituency.

111. (1) A person shall not be deemed to be
crdinarily resident in a constituency on the ground
only that he owns, or is in possession of, a dwelling
house therein.

(2) A person absenting himself temporarily
from his place of ordinary residence shall not, by
reason therecf, cease to Le Gicinaiily resident
therein.

(3) A member of the Parliament or of the
Legislative Assembly of the State absenting himselt
from his place of ordinary residence in connection
with his dulies as such member shall not, during the
term of his office, cease to be ordinarily resident
therein merely by reason of his absence from that
constituency.

{4) A person whe is a patient in any
establishment maintained wholly or mainly for the
reception and treatment of persons suffering from
mental illness or mental defectiveness, or who is
detained in prison or olher legal custody at any place
shall not, by reason thereof, be deerned to be
ordinarily resident of that place.

{5) If in any case a guestion arises as to
where a person is ordinarily resident at any relevant
time, the question shall be dsisrming with relerence
to all the facts of the case by the Electoral
Registralion Officer.

112. (1) The electoral roll for each
constituency shall be prepared by the Electoral
Registration Officer in the prescribed manner with
reference to the qualifying date and shall come into
force immediately upon its final publication in
accordance with Lhe rules made under this Act.

Conditions of
registration.

Meaning of ordi-
narily resident.

Preparation, re-
vision and cor-
reclion of elec-
toral rolls.



Correction of
entries in the
electoral rofls.

56

(2) The said electoral roll may, if necessary,
be divided into convenient parls which shall be
numbered consecutively.

(3) The said electoral roll shall, unless
otherwise directed by the State Government for
reasans (o be recarded in wriling, be revised in the
prescribed manner with reference to the qualifying
date ;

(i} before each Election of lh‘e members
of a Gram Panchayat, Anchal Samiti or Zilla
"Parishad ; and

(it} in any year, in the prescribed manner,
with reference to a qualifying date, if such
revision has been directed by the prescribed
authority.

(4) Notwithstanding, anything contained in
sub-section (3), the prescribed authority may at any
time for reasons tc be recorded, direct a special
revision of the eiectoral rolls_for any' Gram
Panchayat, in such manner as it may think fit :

provided lhat subject to the other provisions
ol this Act, the electoral roll for the Gram Panchayat,
as in force at the lime of the issue of any such
direction, shall continue to be in force until the
completion of the special revision so directed.

113. If the Electoral Registration Officer for a
constituency, on application made to him, or on his
own motion, is satisfied after such enquiry as he
thinks fit ihat any entry in the electoral roll of the
constituency—

(a) is erroneous or defective in any
particular ; or

{b) should be deleted on he ground that
the person concerned is dead or has ceased to
be ordinarily resident in the constituency or is
otherwise not enlitled to be registered in that
rall—

The Electoral Registration Officer shall,
subject to such general or special direclions, if any
as may be given by the State Election Commissioner
in this behalf, amend or delete the entry :
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Provided that before taking any action on the
ground under clause (a) or any action under clause
(b} on the ground that the person concerned has
ceased to be ordinarily resident in 1hat constituency
or that he is otherwise not entitled to be registered
in the electoral roll of that constituency, the Electoral
Regislration Officer shall give the person concerned
a reasonable opportunily of being heard in respect
of the action proposed 1o be taken in relation to him.

114. (1) Any person whose name is not
included in the electoral or a constituency may apply
to the Electoral Registration Officer in the prescribed
manner for the inclusion of his name in that roll.

(2) The Electoral Registration Officer shall,
if satisfied that the applicant is entlitled to be
registered in the electoral roll, direct his name to be
included therein;

Provided that if the applicant is registered in
the electorat roll of any other constituency, the
Electoral Registration Officer shall inform the Electoral
Registration Officer of the other conslituency and that
Officer shall, on receipt of the information, strike off
the applicant's name from that roll.

{3) No amendment or deletion of any entry
shall be made under Section 113 and no direction
for the inclusion of a name in the electoral rell of a
constituency shall be given under this Seclion, after
the last date (or making nominations for an eleclion
in that constituency and before the completion of
that election. ' o

116. (1) An appeal shall lie within such time
and in such manner as may be prescribed before
the prescribed authority from any order of the
Electoral Registration OHicer under Sections 107,
113 or Section 114.

118. Every application under Section 113 or
Section 114 and every appeal under Section 115
shall be accompanied by the prescribed fee which
shall in no case, be refunded.

117. [fany person makes in connection with—

{a) the preparation, revision or correction
of electoral rolt ; or
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{b) the inclusion or exclusion of any entry in
or from an electoral rolt :

a statement or declaration in writing which
he either knows or believes o be false ordoes not
believe to be true, he shall be punishable with im-
prisonment for a term which may extend to two
months or with fine which may extend to two hun-
dred rupees or with both.

118. No. civil Court shall have jurisdiction—

(a)" “to entertain or adjudicate upon any
question whether any person is or is not enti-
tled to be registered in an electoral roll for a
constituency ; or ’

(b} 1o question the legality of any action
taken by or under the authority of the Electoral
Registration Officer, or of any decision given by
any authority appointed under this Act for the
preparation or revision of any such roll.

119. (1) No. person who is not {except as
expressly provided by this Acl) entered in the
electoral roll of any constituency, shall be entfitied to
vote at an election in that constituency :

Provided that ne person shall vote at an elec-
tion in any constituency if he ;

{a) has been adjudged by a compelent
courl to e unsound mind ;

{b} has voluniarily acquired the citizenship
of a foreign State : or

{c} hasbeen senienced by a crirminal courl
for an electoral offence punishable under this
Act or has been disqualified under any other
law from exercising any electoral right on ac-
count of corrupt practices in connection with an
election and six years hrave not elapsed from
the date of such sentence or disqualitication,
provided that the disqualification under this
clause may, at any time, be removed by the
Stale Government if it thinks fit.
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{2) No person shall vote at an election in
more than one constituency and if a person votes in
more than one constituency, his vote in all such con-
stituencies shall be void.

(3) No person shall, at any election, vote
in the same constituency more than once notwith-
standing that his name may have been regislered in
the electoral roll for that constituency mere than once
and if he does so all his votes in that constituency
shall be void.

{4) No person shall vote at’‘any election if
he is confined imprison whether under a sentence
of imprisonment or otherwise or is under the lawful
custody of the Police.

(5} Every elector shall have the right to give
ontly one vote in a constituency where the number
of member fo be elected is one.

120. (1) A person shall nol be qualified to
be chosen lofill a seat in a constituency of a Gram
Panchayat, Anchal Samiti and Zilla Parishad,
unless :

(a) his or her name appears as an
elector in the electoral roll of concerned
constituency of a Gram Panchayat, Anchal
Samiti and Zilla Parishad :

{b} he or she has completed 21 years
of age on the date of submission of nomina-
ticn at an election.

(2) A person shall not be qualified to be
chosen to fill a seat in more than one constituency
of a Gram Panchayat, Anchal Samiti and Zilla
Parishad.

121. Notwithstanding anything in this Act no
court shall have any jurisdiction in respect of any
matlers connected with the disqualification of
members of Gram Panchayat, member of Anchal
Samiti and Members of Zilla Parishad.
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122. (1) Notwithstanding anything contained
in this Act it shall be lawiul for the Government to
issue directions to any Gram Panchayat, Anchal
Samiti and Zilla Parishad, in malters relating to the
State and national policies, and such directions shall
be binding on the Gram Panchayat, Anchal Samiti
and Zilla Parishad.

(2) The State Government may—

(a) Call for any record or register, and other
document in possession or under the
control of any Panchayat ;

(b) require any Panchayat to furnish any re-
turn, plan estimale, statemenl, account
or statistics ; and

{c) require any Panchayat to iurnish any in-
formation or report on any mallers con-
nected with such Panchayal.

(3) The Government shall constitute Elec-
tion Tribunal consisling of one member to be ap-
pointed by the Govermnment to dispose of

(a) (i} all election petitions challenging elec-
tions to a Panchayat ;

(i) matters relating to disqualification of a
member of the Panchayat ; and

{ii) ~any other election matter, in such man-
ner as may be prescribed.

(b) The headquarters of the Tribunal shall be
at such place as may be notified.

() The decision of the Eleclion Tribunal made
under Clause (a) of this sub-seclion shali be final.

CHAPTER—VI

ELECTORAL OFFENCES AND ELECTION
DISPUTES

123, (1) Noperson shall, on the date or dates
onh which a poll is taken in any pelling stations commit
any of the following acts within the polling station or
in any public or private place within a distance of
one hundred metres of the polling station, narnely—
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(a) canvassing for votes ; or
(b) soliciting the vote of any voter ; or

{c) persuading any voter not to vole for any
particular candidate ; or

(d) persuading any voter not to vote at the
election ; or :

(e} exhibiting any nolice or sign (other than
an official notice relating lo the
election).

{2) Any person who contravenes the
provisions of sub-seclion (1), shall, on conviction,
be punished with fine which may extend to rupees
five hundred.

{3) Anofience punishable under this section
shall be cognizable.

124. (1) No person shall on the date or dales
on which a poll is taken at any polling station,—

(a} use or operate within or at the
entrance of the polling statton, or in any public
or private place in the neighbourhood thereof,
any apparatus for amplifying or reproducing
the human voice, such as a megaphone or a
loudspeaker ; or

(b) shout, or otherwise act in a
disorderly manner, within or al lhe entrance
of the pelling station or in any public or private
place in the neighbourhood thereof, so as to
cause annoyance 10 any person visiting the
polling station for the poll, or so as lo interfere
with the worl of the officers and other persens
on duly at the pelling station.

{2) Any person who contravenes or willfully
aids or abets the contravention of the provisions of
sub-seclion {1} shall, on conviclion, be punished with
imprisonment which may extend lo three monihs or
with fine or with both.

(3} I lhe presiding officer of a polling station
has reason fo believed, that any person is committing
or has committed an offence punishable under this
section he may direct any police ofiicer to arrest such
person and thereupon the police officer shall arrest
him.
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(4) Any police officer may take such steps
and use such force as may be reasonably neces-
sary for preventing any contravention of the provi-
sions of sub-section {1} and may seize any appara-
tus used for such contravention.

125. (1} Any person who during the hours
fixed for the poll at any polling station misconducis
himself or fails to cbey the lawful direclions of the
presiding officer, may be removed from the polling
station by the presiding officer or by any police officer
on duty or by any person authorised in this behaif
by such presiding officer.

(2) The powers conferred by sub-section
{1) shall not be exercised so as lo prevent any voter
who is otherwise entitled to vote at a polling station
from having an oppartunity of voting at that stalion.

(3} Hanypersonwho has been so removed
from a polling station re-enters the poliing station
without Ihe permission of the presiding officer he
shall, on conviction, be punished with imprisonment
for a term which may extend to three months, or
with fine, or with both.

(4} An offence punishable under sub-sec-
tion {3) shall be cognizabte.

126. (1) Every officer, clerk, agent or other
person who performs any duty in connection with
the recording. or counting of voles at any election
shall maintain and aid in maintaining, the secrecy of
the voling and shall nol {except for some purpose
authorised by or under any law) communicate o any
person any information calculated to violate secrecy.

(2) Any person who contravenes the pro-
visions of sub-section (1) shall, on conviction, be
punished with imprisonment for a term which may
extend to three months or with fine or with both.

127. (1} No persen wha is a returning officer
or a presiding officer or a polling officer at any election
or any ofticer or clerk appointed by the returning
officer or the presiding officer to perform any duty in
connection with an election shall, in the conduct or
the management of the election, do-any act {other
than the giving of a voter) for the furtherance of the
prospects of the election of a candidate.
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{2} No such person as aforesaid, and no
member of a police force, shall endeavour,—

{a} topersuade any person to give his vole
al an election ; or

(b} todissuade any person from giving his
vaote at an eleclion ; or

(c) toinfluence the voting of any person at
an election in any manner.

(3) Any person who contravances the pro-
vistons of sub-section (1) or sub-seclion {2} shall,
on conviction, be punished with imprisonment fora term
which may extend to six months or with fine or with both.

(4) An offence punishable under sub-section
{2) shall be cognizable.

128. (I) If any person to whom this section
applies is without reasonable cause guilly of any act
or emission in breach of his official duty, he shall on
conviction, be punished with fine which may extend
to five hundred rupees.

(2) Anoffence under sub-section (1)shall be
cognizable.

(3} No suit of other legal proceeding shall lie
againsl any such person for damages in respect of
such act or omission as aforesaid.

(4) The person to whom this seclion applies
are the returning officers, presiding officers, polling
officers and any other person appointed 1o perform
any duty in connection with the receipl or nomina-
tions or withdrawal of candidatures or the recording
or counting of votes at an election ; and the expres-
sion "official duty" shall for the purpose of Lhis sec-
tion be construed accordingty, but shall not include
duties impesed olherwise than by or under this Act.

129. (I} Any person who al any election
fraudulently takes, or attempts to take, a ballot paper
out of a polling station, or willfully aids or abets the
doing of any such act, shall, on conviction, be
punished with imprisonment for a term which may
extend lo one year ar with fine or with both.
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{2) Iithe presiding officer of a polling station
has reason to believe that any person is commilting
or has comumitted an offence punishable under sub-
section (1), such officer may, before such person
leaves the polling station, arrest or direct a police
officer to arrest such person and may search such
person or cause him to be searched by a police
officer :

Provided that when il is necessary fo cause a
woman to be searched, the search shall be made
by another woman with strict regard to decency.

{3) Any ballot paper lound upon the person
arrested on search shall be made over for safe
cuslody to a police officer by the presiding officer, or
when the search is made by a police officer, shall be
kept'by such officer in safe custody.

{(4) Anoifence punishable under sub-seclion
(1) shall be cognizable.

130. (1) Aperson shall be guilly of an offence
if at any etection, he, —

{a) fraudulently defaces, or fraudulently
destroys any nomination paper ; ot

(b} fraudulenily defaces, destroys or
removes any list notice or other documents
affixed by or under the authority of a retuming
officer, or

{c) fraudulently defaces, or fraudulently
destroys any ballot paper or the official mark or -
any ballot paper; or

(d) without due authority supplies any
ballot paper to any person of receives any ballot
paper from any person or is in possession of
any ballot paper; or

{e} fraudulently puts into any baillot box
anylhing other than the ballot paper which he is
authorised by law to putin; or

{fy wilhout due authority destroys, takes
opens or otherwise interferes with any ballot box
or ballot papers then in use for the purposes of
the eleclion ; or
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(g} fraudulently or without due authority
as the case may be, atternpts to do any of the
foregoing acts or willlully aids or abets the
doing of any such acts.

(2) Any person guilty of an offence under
this section shall,—

{(a) ifheisaretuming officer or presiding
officer of a polling station or any other officer
or clerk employed on official duty in cornection
with the election, on conviction, be punished
with imprisonment for a term which may
exiend to iwo years or with fine or with both ;

(b) if he is any other person, on
conviclion, be punished with imprisonment for
a term which may extend to six months or with
fine or with both.

(3) Forthe purpose of this section, a person
shall be deemed 1o be on ofiicial duty if his duty is to
take part in the conduct of an election or part of an
election including the counting of votes or to
responsible after an eleclion for the used ballot
papers and other documents in conneclion wilh such
election, but the expression "official duty" shall not
include any duty imposed otherwise than by or under
this Act in conneclion with such election.

{4) Anoffence punishable under clause (b)
of sub-section (2) shall be cognizable.

131. Any person who in connection with an
election under this Act, promotes or atiempts fo
promote on grounds of religion, race, caste,
community or language feelings of enmity or hatred
belween different classes of lhe cilizens of India
shall, on conviction, be punished with imprisonment
for a term which may extend to three years, or with
fine or with both.

132. (1) Mo person shall convene, hold or
attend any public meeting, within any polling area
within forty-eight hours before lhe ccmmencement
of the poll or on the date or dates on which poli is
taken for an eleclion in that polling area.

(2} Any person who contravenes the
provisions of sub-seclion (1) shall, on conviclion, be
punished with fine which may extend to two hundred
fifty rupees.
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133. The Depuly Commissioner may, in ordar
to ensure free and fair election, prohibit any fair’
{including catile fairs) or shandies in a panchayat
area on the day of election to the Gram Panchayat
or such area.

134, (1) Anyperson who at a public meeting
held in connection with an election under this Act,
acts or incites olhers to act, in a disorderly manner
for the purpose of preventing the transaction of the
business for which the meeling was called shall, on
conviction, be punished with fine which may extend
to five hundred rupees.

(2} Wany police officer reasonably suspects
any person of committing an offence under sub -
section (1), he may, if requested so to do by the
Chairperson of the meeting reguire that person to
deciare to him immediately his name and address
and, if that person refuses or fails o so declare his
name and address, or if the police officer reasonably
suspects him of giving a false name or address, the
police officer may arrest him without warrant.

135. (1) No person shatl print or publish, or
cause to be printed or published any election
pamphiet ar poster which dees not bear on its face
the names and addresses of the printer and the
publisher thereof.

{2) No perscri shall print or cause o be printed
any eleclion pamphlet or posier—

(a) wunless a declaration as to the Identlly
of the publisher thereof, signed by him and
attested by iwo persons to wham he is
personally known is delivered by him to the
printer in duplicate ; and

(b} unless within a reasonable time after
the prinling of the documents one copy of the
declaralion is sent by the printer together with
one capy of the document to the Deputy
Commissionet.

(3) Forthe purposes of this section,—

(a) any process for mulliplying copies of
a document, other than copying it by hand, shall
be deemed 1o be printing and the expression
'mrinter” shall be construed accordingly ; and
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(b) election pamphlet or poster means
any printed pamphlet, hand bill or other
document distributed for the purpose of
promoting or prejudicing the election of a
candidate or group of candidates or any
placard cor poster having reference to an
eleclion but does not include any hand bill,
placard or poster merely announcing ihe date,
lime, place and other particulars of an election
meeting or routine instruclions 1o election
agents or workers.

{4) Any person who contravenes any of the
provisions ol sub-section (1) or sub-section (2) shall,
onh conviction, be punished with imprisonment for a
term which may extend to six months or with fine,
which may extend to one thousand rupees or with
both.

136. If any person is guilty of any such corrupt
practice as is specified below or in connection with
an election, he shall, on conviction, be punished with
fine which may extend to five hundred rupees the
hiring or praocuring whether on payment or olherwise,
any vehicle, or vessel by a candidate or his agent or
by any other person with the consent of a candidate
or his agent, or the use of such vehicle or vessel for
ihe free conveyance of any voter (other than the
candidate himsell, the members of his family or his
agent) to or from any polling slation provided in
accordance with the rules made under this Act ;

Provided that the use of any public transport
vehicle or vessel or raflway cariiage by any voter at
his own cost for the purpose of going to or coming
from any such polling stalion or place fixed for the
poll shall not be deemed to be a corrupt practice
under this clause.

Explanation : In lhis clause the expression
'vehicle’ means any vehicle used or capable of being
used for lhe purpose of road lransport, whether
propelled by mechanical power or otherwise whelher
used for the drawing of other vehicles or othenwise.

137. No court shall take cognizance of an
offence punishable under clause (a) of sub-section
(2) of section 130 unless there is a complaint made
by an order of ar under autherity from the Deputy
Commissioner.
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CHAPTER — Vil
FINANCE COMMISSION

138. (1) The Governor shall as soon as may
be within one year from the commencement of this
Act and thereafter at the expiration of every fifth year,
constitute a Finance Commission to review the
financial position of the Zilla Parishad, the Anchal
Samitis and the Gram Panchayats and to make
recommendation to the Governor as to :—

{(a) the principles which should govern—

(iy the distribution belween the State and
Zilia Pauesiiad, the Anchal Samitis and the
Gram Panchayats of the net proceeds of
the taxes, duties, tolls and fees leviable
by the State which may be divided
between them under this Act and
altocation belween the Zilla Parishads,
Anchal Samitis and Gram Panchayats of
their respective shares of such proceeds ;

(i) the determination of the taxes, duties, lolis,
rales and fees which may be assigned to
or appropriated by the Zilla Parishads, the
Anchal Samitis and the Gram Panchayats ;

{iiy the granis-in-aid to the Zilla Parishads, the
Anchal Samities and the Gram Panchayats
from the consolidated Fund of the State ;

(b} the measures needed loimprove the finangial
position of the Zilla Parishad, the Anchal
Samilis and the Gram Panchayats ; or

{c) any winer malter referred to the Finance
Commission by the Governorin the interest
of sound finance of the Zilla Parishads, the
Anchal Samitis and the Gram Panchayals.

{2) The Finance Commission shall consist of
one or more members of whom one shall be the
Chairrman.

(3) The Chairman or members of the Finance
Commission shall possess such qualification and
shall be appointed in such manner as may be
prescribed.
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{4) The Finance Commission shatl determine
its procedure.

(5) The Chairman or a member of the
Finance Commission may resign his office by writing
under his hand and addressed to the Governor but
he shall continue in ofiice until his resignalion is
accepted by the Governor.

{6) The casual vacancy created by the
resignation of the Chairman or a member under sub-
seclion (5) or for any other reason may be filled up
by fresh appointment and the Chairman or the
member so appeointed shall hold office for the
remaining period for which the Chairman or the
member in whose place he was appointed would
have held oftice.

(7) The Finance Commission shall have the
following powers in ihe performance of its functions,
namely—

{a) to call for any record from any officer or
authority ;

(b) toc summon any person fo give evidence
or produce any record ; and

{c) such other powers as may be assigned
ta it by the Governor.

(8) The Governor shall cause every
recemmendalion made by the Finance Commission
under section, together wilh an explanatory
memorandum as to the aclion taken thereon o be
laid before the State Legislature.

CHAPTER — IX
MISCELLANEOUS

132. (1) Ifatany timeitappears lo the Deputy
Commissioner or any officer authorised by him in
this behalf that a Gram Panchayat, an Anchal Samity
and a Zilla Parishad member, or officer, or employees
thereof has made wilful or persistent default in the
periarmance or any duty imposed under this Act the
Deputy Commissioner or the officer may, by order
in wriling fix, a period for the performance of that
duty, and if the duty is not performed wilhin
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period so fixed, the Deputy Commissioner or the
officer may, by orders appoint any persan to perform
the said duty and direct that the expenses of the
performance of the duty shall be paid by the
defaulting Gram Panchayat, Anchal Samiti and Zilla
Parishad within such period as he may think fit.

{2) The Deputy Commissioner or the officer
exercising the power under sub-section (1} shall call
far the explanation of the Gram Panchayal, the
Anchal Samiti and Zilla Parishad concerned for any
default under sub-section {1} and shall forlhwith
report to the Government who may, after giving
notice to the Gram Panchayat, the Anchal Samiti
and Zilla Parishad Officer or employee and after
making such inquiry as he deems fit, rescind, modify
ar confirm the order.

140. (1) If, in the opinicn af the Deputy
Commissioner or any officer autherity by him in this
behalf, the execution of any order or resalution of a
Gram Panchayat or an Anchal Samili or a Zilla
Parishad or the doing of an act which is about to be
done or is causing or is likely to cause injury or
annoyance to the pubfic or to lead to a breach of the
peace or is unlawful, he may, by order in writing,
suspend the execution of the at order or resolution
or prohibit the doing of that act.

{2) When the Deputy Commissioner or the
officer makes an order under sub-section {1) he shall
forthwith send to the Gram Panchayal or the Anchal
Samiti or the Zilla Parishad afiected thereby a copy
of the order together with a stalement of the reasons
for making it.

{3) The Deputy Commissioner or the officer
shall also forthwilh submit to the Government a report
of the circumstances in which the order was made
under this section and the Govarnment may, after
giving notice 1o the Gram Panchayat or lhe Anchal
Samiti or Zilla Parishad and making such inquiry as
he deems fit, rescind, modily or confirrn the order,
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141. (1) The Deputy Commissioner may, at
any time call for the records of a Gram Panchayat
or an Anchal Sarniti or Zilla Parishad refating to taxes
or fees levied within its area and may make
suggestions for alteration, addition or modification,
of any tax or fee so levied or the rate thereof.

(2) On receipt of 2 suggestion under sub-
section (1) the Gram Panchayat or the Anchal Samiti
or the Zilla Parishad shall reconsider the matter in a2
meeting and a copy of the resolution adopied shall
be sent to the Deputy Commissioner.

142. {1} If, inthe opinion of the Government,
Gram Panchayat or Anchal Samiti or Zilla Parishad ;

(a) exceeds or abuses its powers, or

{b) is incompetent to perform, or makes
wilful and persistent deiault in the
discharge of the functions imposed on it
by or under this Act or any other law for
the time being in force ; or

(c) persistenlly disobeys the order of the
Deputy Commissioner or the officer
under sub-section (1) of section 138,

(2) The Government may, by orderin writing,
dissolve Gram Panchayat or an Anchal Samity or a
Zilla Parishad and direct that it shall be reconstituted
in the manner provided in this Act,

{3) No order under sub-section (1) shall be
passed by the Government without giving to a Gram
Panchayat or Anchal Samiti or a Zilla Parishad
reasonahble opportunity to render an explanation.

{4) When a Gram Panchayat, or an Anchal
Samiti or a Zilla Parishad is disso!ved under sub-
section (1)—

(a) all the members of the Gram Panchayat,
or Anchal Samiti or Zilla Parishad shalt
from the date specified in the order, vacate
heir office as members ;

Power of Deputy
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(b) all the functions of the Gram Panchayat,
Anchal Samiti and Zilla Parishad shall,
during the period ol dissolution, be
discharged by such person or persons as
ihe Government may appoint in this behalf.

{5) When a Gram Panchayat or Anchal
Samiti or Zilla Parishad is dissolved, it shall be
reconstituted in the manner provided in this Act.
before the end of six months irom the date of such
dissolution :

Provided that where lhe remainder of the
period for which the dissolved Zilla Parishad, Anchal
Samiti or Gram Panchayat would have continued is
less than six months it shall not be necessary to hold
an election under this section for constitution of a
Zitla Parishad, Anchal Sarniti or Gram Panchayat for
such period.

{6) Zilla Parishad, Anchal Samiti or Gram
Panchayat conslituted upon the dissolution before
expiralion of its duration shall conlinue only for the
remainder of the period of which the dissolved Zilla
Parishad, Anchal Samiti or Gram Panchayat wauld
have continued had it not been so dissolved.

143. (1) No suit or prosecution shall lie against
any member, officer, employee or agent of a Gram
Panchayat or an Anchal Samiti or a Zilla Parishad,
in respect of anything done or intended to be done
in good faith under this Act or any rule or bye-law
made lhereunder.

(2} No suitor other legal proceeding shall be
inslituted against any Gram Panchayat or Anchal
Samili or Zilla Parishad or any member, officer,
employee or agent thereof for anything done or
purponting 1o be done under this Act or any rule or
bye-law made thereunder, unlil expiration of two
months next afler notice in writing has been left or
delivered at the office of the Gram Panchayat or
Anchal Samiti or Zilla Parishad as the case may be,
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and also at the residence of the member, officer

employee, or agent thereof against whom such suit
or proceeding is iniended to be instituted, and the
notice shall state the amount of compensation
claimed and the name and place of abode of the
person who intends to institute the suit or
proceedings.

{3} Every suit or proceeding referred to in
sub-section {2) shall be instituted within six months
after the date on which cause of actizn arose.

144. If any member, officer or servanl of a
Gram Panchayat, Apchal Samiti or Zilla Parishad
knowingly acquires for himself directly or indirectly
by himself or by a partner, employer or servant, any

share or interest in any contract or employment with,-

by or on behalf of a Gram Panchayat, Anchat Samiti
or Zilla Parishad he shall, on conviclion, be punished
with fine which may extend lo five hundred rupees.

145. Who ever—

{i) ocbstruct a Gram panchayat or an
Anchal Samiti or a Zilla Parishad or any
members, employee or agenl thereof or

. prevent or attempts to prevent any such
member, employee or agent from doing
anything which he is empowered or required
to do under the provisions of this Act or any
rule bye-law made thereunder ; or

(i) without lawful authority removes or

destroys, defaces or olherwise obliterates any
notice, malerials, lamp post, direction post,
sland post or any other property exhibited or
erected by the Gram Panchayat or Anchal
Samiti or Zilla Parigshad or under its authority,
shall be punishable with fine which may
extend to twe hundred rupees. .

146. Whosoever removes, displaces or makes

an alternalion in or encroaches of iand, road etc. or,

otherwise interferes with any pavement, gutter or
other materials of public streets, or any fence, wall
or post thereof, or a l[amp post or bracket, direction
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post, stand post, hydrent or other such property of

the Gram Panchayat, the Anchal Samiti and the Zilla
Parishad wilhout the sanction from the respective
Gram Panchayat, Anchal Samiti and Zilla Parishad
or other local authority shall be punishable with fine
which may extend to one thousand rupees.

147. Whosoever contravenes any of the
provisions of this Act or rule made thereunder shail,
if no other penalty is provided elsewhere in the Act
for such contravention, be punishable with fine which
may extend 1o two hundred rupees and, in the case
of a continuing contravention with an additional fine
which may extend to ten rupees for every day after
the first during which he has persisted in the
contravention

_ 148, (1) Any police officer may arrest any
person committing in his presence any offence
against lhe provisions of this Act or of any regulation
or bye-law made thereunder if the name and address
of such person is not known to hirm and if he declines
to give his name and address, or il the police officer
has reason o doubt the accuracy of such name and
address given, and such person may be detained at
the Stalion house until his name and address is
correctly ascertained.

(2) Any person amrested under sub-section
(1) shall be informed as scon as may be, of the
grounds for such arrest and shall be produced belore
the nearest Magistrate within a period of twenty-four
hours of such arrest excluding lhe time necessary
for the journey from the place of arrést to the court
ol the Magistrate and no such person shall be
detained in custody beyond the said period without
the authority of a Magistrate.

(3) K shall also be the duty of all police
officers to give immediate informalion to the
Chairperson or Member Secretary of the Gram
Panchayal, Chaimperson or Execulive Officer of Anchal
Samiti, Chairperson or Member Secretary of the Zilla
Parishads the commission of any offence against
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the provisions ol this Act or of any rule, regulation
or bye-law made thereunder or where a member of
the Gram Panchayat, Anchal Samiti or Zilla Parishad
is arrested within twenty-four hours of such arrest
and to assist all officers and servants of the Gram
Panchayat, Anchal Samiti or Zilla Parishad in the
exercise of their lawful authority.

149. Every member, officer or other employees
of a gram Panchayat, an Anchal Samiti and a Zilla
Parishad shall be deemed to be a public servant
within the meaning of section 21 of the Indian Penal
Code.

150. (1) The Government may, after previous
publication, make rules to carry out all or any of the
provisions of this Act.

151. (1) Subject to the provisions of this Act
and the rules made thereunder a Gram Panchayat
or Anchal Samiti or a Zilla Parishad may [rame bye-
laws ;

(a) to regulale lhe appointment, functions,
powers duties, and condilions of services
of its officers and employees ;

(b) to prohibit or regulate the discharge of
water from any drain or premises on a pub-
lic street or into a river, pond, tank well or
any other place ;

{c} to regulate sanitation, conservancy and
drainage in the area wilhin its jurisdiction;

{d} to prehibit or regulate the use of roads,
public streets or other public streets or
other public places ;

(e} toregulate the terms and conditions sub-
ject to which a licence may be granted for
the running of markets by private persons,
the fees to be charged therefore and other
incidental matters ;
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{f) -to regulate the manner in which tanks,
ponds, cesspools, pastiure lands,
playgrounds manure pits, land for disposal
of dead bodies and bathing places may be
maintained and used ; and

{g) to regulate any of its functions under this
Act.

{2) Any bye-law made under sub-section
(1) may provide thal a contravention thereof shali
be punishable with fine which may exiend to one
hundred rupees and in case of a conlinuing
contravention, with an additional fine which may
extend to five rupees for each day dunng which the
contravention continues.,

(3) The power to make bye-law conferred
under sub-section (1) is conferred subject to the
condition of the bve-law being made after previous
publication and any bye-law 5o made shall not take
effect until it has been approved by the Government
and published in the Official Gazette.

152. The Government may, by notification, in
the official Gazette, omit, amend or add any aclivity,
programme or scheme covered by or mentioned in
Schedules |, l or lll. On the issue of such notification
the schedule shall be deemed to have been
amended accordingly.

CHAPTER—X
INSPECTION AND AUDIT

153. (1) The State Government shall appoint
an officer and such other ofiicers as it may consider
necessary for the purpese of inspection or
superintending the work of all, or any of the Gram
Panchayats, or the Anchal Samitis or the Zilla
Parishaui.

{2) An officer appointed to inspect or
superintend to inspect or superintend the work of a
Gram Panchayat, or an Anchal Samiti or a Zilla
Parishad may at any time —
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(@) Inspect, or causetobe inspected any
immovable property used or occupied by the
Gram Panchayat, the Anchal Samili or the Zilla
Parishad or any work in progress under the
direction of the Gram Panchayat, the Anchal
Samiti or the Zilla Parishad ;

(b) inspect or examine, or depule any
other officer of the Government to inspect or
examine, any department of the Gram
Panchayat, the Anchal Samiti or the Zilla
Parishad or any service, work or thing under
ihe control of the Gram Panchayat, the Anchal
Samili or the Zilla Parishad ; and

(c) require for the purposes of
inspection or examination the Gram
Panchayat, the Anchal Samiti or the Zilla
Parishad—

(i) to produce any racord, corraspondence,
plan or other document ;

(-ii) te furnish any return, plan estimate
o stalement, accounts or statistics ; or

(iii) to furnish or obtain any report or
information.

(3} The Deputy Commissioner or any other
officer not below lhe rank of an Additional Deputy
Commissioner or Extra Assistant Commissioner,
when authorised by the State Government in this
behalf, may exercise all or any of the powers
conferred on an inspecting officer under sub-seclion
(2).

(4} When an inspection of a Gram
Panchayat or an Anchal Samiti or a Zilla Parishad is
undertaken by any officer referred to in sub-section
(3) a report of such inspection shall be submitted by
such officer to the State Government.

154. The Audit of the accounts of the funds of  Audit
a Gram Panchayalt or an Anchal Samiti or a Zilla
Parishad shall be carried out by the authority as may
be prescribed by the Government and a copy of the
audit report—
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{a} on the Gram Panchayal, shall be
forwarded to the Anchal Samiti by the Gram
Panchayat ;

{b} on the Anchal Samiti, shall be
forwarded to the Zilla Parishad or the prescribed
authority by the Anchal Samiti ; and

(c) on the Zilla Parishad, shall be
forwarded to the State Government by the Zilla
Parishad,

after taking steps to rectify any defects or
irregularities cormmitted in such action as may be
necessary against such person after calling for such
explanation and making such enquiry after giving
an opportunity to him which have been pointed out
in the audit.

155. (1) Assoon as may be after the first day
of April in every year, and not later than such dale
as may be fixed by the Government, the Executive
Officer shall place.before the Anchal Samiti a report
of the administralion of the Anchal Samiti during the
preceding financial year, in such form and with such
defails as the Government may direct, and shall
(orward the report, with the resolution of the Anchal
Samiti lthereon to the Zilla Parishad and to the
Government.

(2) As soon as may be after the first day of
April in every year, and not later than such date as
may be fixed by the Stale Government, the Member
Secretary of the Zilla Parishad shall prepare a report
on lhe administration of the Zilla Parishad during the
preceding financial year, in such form and with such
details as the Governmenl may direct, and submit
the report to the Deputy Commissioner. After
approval by the Deputy Commissioner, the report
shall be submitted to the Government.

1686. (1} The Arunachal Pradesh Panchayat
Raj Ordinance, 1984 is hereby repealed.
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(2) Notwithstanding such repeal, anything
done or any action taken under the said Ordinance,
shall be deemed to have been done or taken under
the corresponding provisions of this Act ;

Provided that ail the Panchayats existing
immediately before commencement of this Act shall
continue till the expiration of thetr duration or.till the
expiry on such extended pericd as ailowed under
the North East Frontier Agency Panchayat Raj
Regulationation, 1967 in terms of proviso to section
148 of the Arunachal Pradesh Panchayat Raj
Ordinance, 1994.

157. [f any difficully arises in giving effect to
the provisions of this Act, the Govemment, may by
order, published in the Official Gazette as the
-occasion may require, do anything which appears
to it to be necessary to remove the difficulty.

...........
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SCHEDULE—]
{See Section 30)

. General Functions :

M

)
)
(4)
(6)

(6)

Preparation of annual plans for the development of
the Panchayat area.

Preparation of annual budget.
Providing reliefs in natural calamities.
Rermoval of encroachments on public properties.

Organising voluntary labour and contribution for
community works.

Maintenance of essential statistics of the villages.

Il. Agricullure, including Agricultural Extension :

(n

2
{3)

Promotion and development of agriculture and
horliculture. .

Development of waste [ands.

Development and mainienance ot grazing lands and
preventing their unautherised alienation and use.

. Animal Husbandry, Dairying and Poultry ;

(1)

)
3)

Improvement cf breed of cattle, pouliry and other
livestock.

Promation of dairy farming, poultry and piggery.
Grassland development.

W. Fisheries :

Development of fisheries in the villages.

V. Social and Farm Forestry, Minor Forest Produce, Fuel and
Fodder:

(1}

(2)
(3)
(4)

Planting and preservation of trees on the sides of roads
and other public lands under its control.

Fuel plantalion and fodder development.
Promotion of farm forestry.
Development of social forestry.
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Khadi, Village and Cottage Industries :
(1) Promoticn of rural and cottage Industries.

(2) Organisation of conferences, seminars and training
programmes, agricultural and industrial exhibitions for the
benefit of the rural areas.

HuraI-Housing :
(1) Distribution of house sites within Gramthana limits.

(2) Maintenance of records relating to the houses, sites
and other private and public properties.

Drinking Water :
(1) Construction, repairs and mainienance of drinking water
wells, tanks and ponds.

(2) Prevention and control of water pollution,
(3) Maintenance of rural water supply schemes.

Roeads, Buildings, Culveris, Bridges, Ferries, Waterway and
other means of communications : .

(1) Constructicn and maintenance of village roads, drains
and culverts.

(2) Maintenance of buildings under its control or transferred
to it by the Government or any public authority.

{3) Mainlenance of boats, ferries and 'waterways.
Rural Electrification including distribulion of Electricity :

Providing for and maintenance of lighting of public streets and
other places.

Non-convgntional Energy Source :

(1} Promotion and development of non-conventional energy
schemes.

{2) Maintenance of communily non-conventional energy
devices, including bio-gas plants.

' (38) Propagation of improved chulhas and other efficient

energy devices.
Poverty Alleviation Programmes :

(1} Promotion of public awareness and participation in
poverty alleviation programmes for fuller empiloyment
and creation of productive assets etc.
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{2) Selection of beneficiaries under various programmes
through Gram Panchayat.

(3) Participation in elfeclive implementation and monitoring.
Education, including Primary and Secondary School :

(1) Promoticon of public awareness and parlicipation in
primary and secondary education.

{2} Ensuring full enralment and attendance in primary
schools.

Adult and non-formal Education :

Proholion of adult literacy

Libraries :
Village libraries and reading rooms.

Cultural Activities :

Promotion of social and cultural activities.

Markets and Fairs :

Regulation of fairs {including cattle fairs) and festivals.
Rural Sanitation :

{1) Mainterance general Sanitation.

(2) Cleaning of public roads, drains, tanks, wells and other
public places. ‘

{3} Maintenance and reguiation of burning and burial
grounds. '

(4) Construction and maintenance of public latrines.

(5) Disposal of unclaimed cormpses and carcasses.

(6) Management and control of washing and bathing ghats.
Public Health and Family Welfare :

(1) Implementation of family welfare programmes.

(2) Prevention and remedial measures against epidemics.

{3) Regulation of sale of meat, fish and other perishable
food articles.

(4} Participation in programmes of human and animal
vaccination.
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(5) Licensing of ealing and entertainment establishments.
(6) Destruction of stray dogs.

(7) Regulation of curing. tanning and dyeing of skins and hides.
(8) Regulation of offensive and dangerous trades.

Women and Child Developmenl :

(1) Participation in the :mplomentallon of women and child
welfare programmes.

{2) Promotion of school health and nutrition programmes.

Social Welfare, including Welfare of the Handicapped,
Mentally Retarded:

(1) Participation in the implementation of the social welfare
programmes, including welfare of the handicapped,
ment ally retarded and destitute.

(2) Monitoring of the old-age and widows pension schemes.
Welfare of the Weaker Sections :

{1) Promotion of public awareness with regard to welfare of
weaker sections. -

{2} Participation in the implementalion of the specific
programmes for lhe welfare of the weaker sections.

Public Distribution System :

(1) Promotion of public awareness with regard 10 the .
distribution of essantial commodities. ‘

{2) Monitoring the public distribution system. ‘
Maintenance of Community Assels : ‘
{1} Maintenance of cornmunity assets.

(2) Preservation and mainlenance of olher commuhity assets,

Construction and maintenance of Public/Gommunity hall and
similar institutions.

Construction and maintenance of cattle sheds, pounds and
can stands.

XXVIL. Construclion and maintenance of slaughter houses.

XXVlll.Maintenance of public parks, playgrounds etc.
XXIX.

XXX.

XXX,

Regulation of manure pils in public places.
Establishment and control of shandies.
Such other functions as may be entrusted.
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SCHEDULE—!!
{See Section 70)

General Functions :

(1)

()

(3)

{4)

()

Preparation of the annual plans in respect of the
schemes entrusted to it by virtue of the Act and those
assigned to it by the Government or the Zilla Parishad
and submission thereof to the Zilla Parishad within the
prescribed time for integration with the District Plan.

Consideration and consolidation of the Annual Plans of
all Gram Panchayats in the Anchal Samiti and submi-
ssion of the consolidated plan to the Zilla Parishad.

Preparation of Annual Budget of the Anchal Samiti and
its submission within the prescribed time to the Zilla
Parishad.

Performing such functions and executing such works as
may be entrusted ta it by the Government or the Zilla
Parishad.

Providing refief in natural calamities

Agriculture, including Agricultural Extensicn :

M

(2)

@
{4)
(3)

(6)

Promotion and development of agriculiure and horti-
cullure.

Maintenance of agricultural seeds farms and horticuliural
nurseries.

Storing and distribution of inseclicides and pesticides.
Propagation of improved methods of cultivation.

Promolion of cultivation and marketing of vegetables,
fruits and flowers.

Training of farmers and extension activities.

Land lmprovements and Soil Conservation :

Assisting the Government and Zilla Parishad in the imple-
mentation of land improvement and soil conservation
programmes of the Govemment.
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Minor Irrigation, Water management and Watershed
Development :

(1} Assisting the Government and Zilla Parishad in the
construclion and maintenance of minor irrigation works.

(2) Implementation of community and individual irrigation
works,

Animal Husbandry, Dairying and Poultry.

(1) Maintenance of veterinary and animal husbandry services.
(2) Improvement of breed of cattle, poullry and other livestock
(3) Promotion of dairy farming, poultry and piggery.

(4) Prevention of epidemics and contagious diseases.
Fisheries :

Promotion of fisheries development.

Khadi, Village and Cottage Induslries :

(1} Promotion of rural and cottage industries.

(2) Organisation of conferences, semminars and training
programmes, agricultural and industrial exhibitions.

Rural Housing :

(1) Implementation of housing schemes and distribution of
house sites in villages outside Gram Panchayat limits.

Drinking Water :

(1} Establishment, repairs and maintenance of rural water
supply schemes.

(2) Prevention and control of water pollution.
{3) Implementation of rural sanilation schemes.

Social and Farm Forestry, Minor Forest Produce, Fuel and
Fodder:

(1) Planting and preservation of trees on the sides of roads
and other public lands under its control.

(2) Fuel plantation and fodder development.
(3) Promotion of farm forestry.
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Roads, Buildings, Bridges, Ferries, Waterways and other
means of Communicalions :

(1) Construction and maintenance of public roads, drains,
culverls and other means of communications which are
not under the control of any other local authority or the
Government.

(2) Maintenance of any building or olher property vested in
the Anchal Samiti.

{3} Maintenance of boals, ferries and waterways.
iNon-Conventional Energy Sources ;

Promotion and development of non-conventional energy
sources.

Poverty Alleviation Programmes :

Implementation of poverty alleviation programmes.
Education, including Primary and Secondary Schools :
(1) Promotion of primary and secondary education.

{2) Construction, repair and maintenance of primary school
buildings.

(3) Promotion of social education through youth clubs and
mahila mandals/samitis.

Technical Training and Vocationai Education :

Prometion of rural artisan and vecational training.

Adult and Non-formal Education :

implementation of Aduit Literacy.

Cultural Activities :

Promotion of social and cultural activities.

Markets and Fairs :

Regulalion of fairs and festivals.

Health and Farnily Welfare:

{1) Promotion of health and family welfare programmes.
(2) Promition of immunisation and vaccination programmes.
(3) Health and sanitation at fairs and festivals.
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Women and Child Development :

(1) Promotion of programmes relating to development of
wamen and children .

{2) Promotion of school health and nutrition pregrammes.

(3) Promoction of participation of volunlary organisations in
women and child development programmes.

Social Welfare including Welfare of the Handicapped and
Mentally Retarded :

(1) Social welfare programmes including welfare of handi-
capped, mentally retarded and destitute.

(2) Monitoring the old-age and widow's pensions and pensions
for the handicapped.

Welfare of the Weaker Sections :
{1) Promotion of wellare of weaker sections.

(2) Protecting such castes and classes from social injustice
and exploitation.

Mainlenance of Communny Assesis:

(1) Maintaining all community assets vested in it or trans -
ferred by the Government or any local authority or
organisation.

(2) Preservation and maintenance of other community assels.
Public Bistribution System : .

Distribution of essential commodilies.

Rural Electrification :

Promotion of rural electrificalion.

Co-operation:

Praomotion of co-operative aclivities.

Libraries :

Promotion of libraries.

Such olher funclions as may be entrusted.
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SCHEDULE—II|
{See Section 93)
General Functions :

Overall supervision, co-ordination and integration of Develop-
pment schemes at Anchal Samiti and District levels and pre-
paring the plan for the development of the District :

Agriculture, {including Agricullural Extension) and Horticulture :

(1} Promotion of measures to increase agricultural produc-
tion and to popularise the use of improved agricuitural
implements and the adoption of improved agricultural
practices.

(2) Opening and maintenance of agricultural and horti-
cultural farms and commercial farms.

(3} Establishment and maintenance of godowns.
(4) Conducling agricultural fairs and exhibitions

(5} Management of agricultural and horticultural extension
and training centres.

{6) Training of farmers.
Land Improvement and Soil Conservation :

Planning and implementation of fand improvement and seil
conservation programmes entrusted by the Government.

Minor Irrigation, Water Management and Watershed
Development :

(1) Construction, renovalion and maintenance of minor
irrigation works.

(2) Providing for the limely and equitable distribution and full
use of water under irrigalion schemes under the contro
of the Zilla Parishad.

(3) Watershed development pragrammes.

{4) Development of ground water resources.
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Animal Husbandry, Dairying and Poultry.

(1)

(@

(3)
4)

Establishment and maintenance of Anchal Samiti and
village veterinary hospitals, first-aid centres and mobile
veterinary dispensaries.

Improvement of breed of cattle, poultry and other
livestock.

Promotion of dairy farming, poultry and piggery.

Prevention of epidemics and contagiqus diseases.

Fisheries :

M)

(2)
3)

Dévelopment of lisheries in irrigation works vested in the
Zilla Parishad. '

Promotion of inland, brackish water and marine fish culture.

Implementation of fishermen's welfare programmes.

Khadi, Village and Cottage Industries :

(1)
2

(3}

{4)

Promotion of rural and cottage induslries.

Establishment and management of training-cum-produc-
tion centres.

Organisation of marketing facilities for products of
cottage and village industries. ’

Implementation of schemes of State Boards and All India
Boards and Commissions for development of rural and
cottage industries.

Small Scale Industries including Food Processing Industries :

Promotion of small-scale industries.

Rural Housing :

Promolion of rural housing programme.

Drinking Water :

Promotion of drinking water and rural sanitation pragrammes.
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Minor Forest Produce and Fuel and Fodder :

(1)

(2)

3)

Promotion of social and farm lorestry, fuel plantation and
fodder development.

Management of minor forest produce of the forests rai-
sed in community lands.

Development of wasteland.

Roads, Bridges, Ferries Waterways, and other means of

(1)

(2)

communications :

Construction and maintenance of district roads and
culverts, causeways and bridges (excluding State
Highways and village roads).

Construction of administrative and other buildings in
connection with the requirements of the Zilla Parishad.

Non-Conventiontal, Energy Sources :

Promotion and development of non-conventional energy
sources.

Poverty-Alleviation Programmes :

Planning, supervision and monitoring the implementation of
poverty alleviation programmes.

Education, including Primary and Secondary Schools :

(1

(@)

(3)

Promotion of educational activities in lhe district inclu
ding the establishment and maintenance of Primary and
Secondary Schools :

Establishment and maintenance Ashram Schools and
orphanages.

Survey and evaluation of education activities.

Technical Training-and Vocational Education :

(M

(@)

Establishment and maintenance of rural artisan and
vocational training cenlres.

Encouraging and assisting rural vocational training
centres.
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XV,

XIX.

o1

Adult and Non-formal Education :

Planning and implementation of programmes of adult literacy
and non-formal education programmes.

Markets and Fairs :

Regulation of important fairs and festivals in the District.

Health and Family Welfare:

(M

(2)

3

(4)

Management of hospitals and dispensaries excluding
those under the management of Gavernment or any other
local authority.

Implementation of maternity and child health progra-
mmes.

Implementation of immunisation and vaccination progra-
mmes.

Implementation of family welfare programme.

XX. Woman and Child Development :

XAL

XXII.

)

(2)
(3)

Promotion of programmes relating to development of
women and children.

Promotion of school health and nulrition programmes.

Promotion of participation of voluntary organisations in
women and child development programmes.

Social Welfare, including Welfare of the Handicapped and
Mentally Retarded :

Promotion of social welfare programmes, including wellare of
handicapped, mentally retarded and deslitule.

Welfare of the Weaker Seclions.

)

(2)

Promolion of educalional, economic, Social, cultural
and other interests of the weaker sections.

Protecting such Castes, Tribes and Classes from Social
injustice and all forms of exploitalion.
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(3} Establishment and management of hostels of such
Castes, Tribes and Classes.

{4} Supervision and management of hostels in Ihe district,
distribution of grants, loans and subsidies to indivi-
duals and other schemes for the welfare of weaker
sections.

XXI. Maintenance of Community Assets :

(1) Maintenance of communily assets vested in it or trans-
ferred to it by the Government or any local authorities or
organisation.

(2) Assisting the Government in the preservation and main-
tenance of olher community assets.

XXIV. Cultural Activities :

Promotion of social and cullural aclivit.ies.
XXV. Public Distribution System :
XXVI. Rural Electrification : -
XXVII. Libraries :

Promotion of Libraries.
XXVI[I.Co-dperation:

Promotion of co-operalive aclivities.

XXIX. Such other funclions as may be entrusted.
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SCHEDULE—IV

{See Section 61)
FORM OF OATHS OR AFFIRMATION

Form of oath or affirmation to be made by a member of a
Gram Panchayat, an Anchal Samili or a Zilla Parishad.

having been declared a member of Gram Pamchayat/Anchal Samiti/
Zilla Parishad do swear in the name of God/Solemnly affirm that ) will
bear true faith and allegiance to the Constitution of India as by law
established, and | will faithfully discharge the duties upon which | am
about to enter.

Date : Signature :
Name in block letters :
Address :
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THE ARUNACHAL PRADESH PANCHAYAT RAJ (AMENDMENT)

ACT, 2002. (Act No. 6 of 2002)

further to amend the Arunachal Pradesh
Panchayat Raj Act, 1997 {Act No. 5 of 2001).

WHEREAS it was expedient to amend the
Arunachal Pradesh Panchayat Raj Act, 1997 (Act
No. 5 of 2001) ; ’

AND WHEREAS it was considered necessary
lo immediately amend the Arunachal Pradesh
Panchayat Raj Act, 1957 ;

AND WHEREAS the Arunachal Pradesh Legis-
lalive Assembly is not in session ;

AND WHEREAS lhe Governor of Arunachal
Pradesh was satisfied that circumstances exisled
which rendered it necessary for him to make
immediate action to amend the aforesaid Act,
therefore, promulgaled the Arunachal Pradesh
Panchayat Raj {Amendment) Ordinance, 2002 on
25th June, 2002.

AND WHEREAS it is expedient to replace the
said Ordinance by an Act of the State Legislature ; it
is hereby enacted in the Fifty-third year of the Re-
public of India as follows :-

1 (i) This Act may be called the Arunachal
Pradesh Panchayat Raj (Amendment}
Act, 2002.

(i) Il shall be deemed to have come into
force on 25th June, 2002.

2 (i} InSection-10 of the Arunachal Pradesh
Panchayat Raj Act, 1997 (hereinafter
referred to as the Principal Act), for Sub-
section (1) of Section-10, the following
Sub-seclion shall be substituted namely :

Short title and
Commence-
ment.

Amendment of
Section-10
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“{a) The Gram Panchayatshall consist of such
number of Members of the Gram Sabha
or the Gram Sabhas as may be notified
from tirne to time by the Deputy Commis-
sioner, at the rate of one member for ev-
ery hundred populations :

Provided that in case the population
of a village is less than one hundred and
more than fifty than one member can be
elected lo represent thal particular
village :

Provided that in case the population
is more than one hundred fifty but less than
three hundred in a particular village or the
group of villages, the number may be
increased to two members”.

{a) In Sub-section {2} of Section-10 the words
“on non party basis” shall be omitted.

gme_ndment of 3. () Forclause (a) of Section-56 of the Principal
ection-56. Act, the following clause shall be subsliluted,
namely :

“(a) one member directly elected from each
Gram Panchayat territorial constituency in
the manner prescribed".

i) The second proviso under clause (f) shall
be omitted. :

{iti} After clause (h), the foliowing new clause
shall be added, namely :

“i) All members of the Anchal Samiti, whether
or not elected directly, shall have the right
to vote in the meeting of Anchal Samiti
except for election and removal of
Chairperson of Anchal Samiti, for which
purpose only directly elected members
may vote".
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4. (i) For Sub-section (1) of Section-63 of the

Principal Act, the following Sub-section shall
be substituted, namely :

“(1}) A motion of no conlidence may be

moved by one-third of the tolal
number of direclly elected members
of a Gram Panchayat or an Anchal
Samiti or a Zilla Parishiad against its
Chairperson after giving at least
seven days nolice in writing to the
Member Secretary or any other
prescribed authority of Gram
Panchayat or Anchal Samiti or Zilla
Parishad of their intention to move
such a motion”.

(il For Sub-section {2) the following Sub-

section shall be substituted, namely :

“{2) If the motion is carried by a majority of

not less than two-third of the total
number of direcily elected members of
the Gram Panchayat or an Anchal
Samiti or a Zilla Parishad, present and
voting, the Chairperson shall cease to
hold office™

5. (i) Forclause (1) of Sub-section (2) of Section-

)

(ii)

85 of the Principal Act, the following clause
shall be substituted, namely ;

One member directly elected from each
Anchal Samiti territorial constituency in the
manner prescribed”.

For Sub-seclion (3} of Section-85 of the
Principal Act, the [ollowing Sub-section
shall be substituted, namely :

Amendment of
Seclion-63.

Amendment of
Section-85.
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Saving.
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“(3) All members of the Zilla Parishads,

whether or not elected by direct election,
shall have right 1o vote in the meeting
of the Zilla Parishad except for eleclion
“and removal of Chalrperson of Zilla
Parishad, ferwhich purpose only directly
elecled members may vote”.

6. (i) The Arunachal Pradesh Panchayat Raj

(i)

(Amendment) Ordinance, 2002 is hereby
repealed,

Notwithstanding such repeal, anything
done or any action taken under the
Principal Act, as amended by the said
Ordinance, shall be deemed to have
been done or taken under the Principal
Act, as amended by this Act.
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THE ARUNACHAL PRADESH PANCHAYAT RAJ (AMENDMENT)

Short lille
ang com-
mencernent.

Amendment of
Section-11

ACT, 2003
(ACT NO. 1 of 2003)

AN

ACT

Further to amend the Arunachal Pradesh
Panchayat Raj Act, 1997 (Act No. 5 of 2001).

WHEREAS, it was expedient to amend the
Arunachal Pradesh Panchayat Raj Act., 1997 (Act
No. 50f 2001) ;

AND WHEREAS it was considered necessary
to immediately amend the Arunachal Pradesh
Panchayat Raj Act, 1997 ;

AND WHEREAS the Arunachal Pradesh
Legislative Assembly was not in session ; )

AND WHEREAS the Governor of Arunachal
Pradesh was satisfied that circumstances existed
which rendered it necessary for him to make
immediale action to amend the aforesaid Act,
therefore, promulgaled the Arunachal Pradesh
Panchayat Raj (Amendment } Ordinance No. 3 of
2002 on 30th December, 2002.

AND WHEREAS it is expedient to replace the
said Ordinance by an Act of the Slate Legislature ;
it is hereby enacted in the Fifty-fourth year of the
Republic of India as follows :-

1. (i) This Act may be called the Arunachal
Pradesh Panchayat Raj {(Amendment)
Act, 2003.

{i) It shall be deemed to have come into on
30th December, 2002.

2. In Sub-seclion (2) of Secticn 11 of the
Arunachal Pradesh Panchayat Raj Act, 1997
{hereinafter, referred to as the Principat Act), the
words ‘on non party basis’ shall be cmitted.
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3. For sub-section {4) of Section 104 of the
Principal Act, the following sub-section shall be
substituted, namely :

“The State Election Commissioner shall, in
consultation with the State Government, appoint an
officer of the State Govemment 1o be the District
Election Officer and Sub-Divisional Election Officer
to Co-ordinate and Supervise work in the District
and Sub-Division in connection with the conduct of
election under its superintendence and control”.

4. () The Arunachal Pradesh Panchayat Raj
(Amendment) Ordinance No. 3 of 2002 is - hereby
repealed.

(i) Mot withstanding such repeal, anything
done or any action taken under the Principal Act,
as amended by the said Ordinance, shallbe deemed
to have been done or taken under the Principal Act
, as amended by this Act.

Amendmentof
section-104

Repeal and
Saving.
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GOVERNMENT OF ARUNACHAL PRADESH
LAW, LEGISLATIVE AND JUSTICE DEPARTMENT
ARUNACHAL PRADESH CIVIL SECRETARIAT
ITANAGAR

NOTIFICATION
The 21st April, 2018

No. Law/Legn-10/2018.—The following Act of the Arunachal Pradesh Legislative Assembly
which was passed in the Fifteenth Session of the Sixth Legislative Assembly and received
the assent of the Governor of Arunachal Pradesh is hereby published for general information.

(Received the assent of the Governor on 21st April, 2018)

THE ARUNACHAL PRADESH PANCHAYAT RAJ (AMENDMENT) ACT, 2018

(ACT No. 6 OF 2018)

An
Act

further to amend the Arunachal Pradesh Panchayat Raj Act, 1997 (Act No. 5 of 2001).

BE it enacted by the Legislative Assembly of Arunachal Pradesh in the Sixty-ninth Year of
the Republic of India as follows-

1. (1) This Act may be called the Arunachal Pradesh Panchayati Raj Shorttitle,
(Amendment) Act, 2018. extent and
commence-
(2) Itshall extend to the whole of the State of Arunachal Pradesh. ment.
(3) It shall come into force on such date, as the State Government may,
by notification in the Official Gazette appoint.

2. In the Arunachal Pradesh Panchayat Act,1997 (Act No. 5 of 2001) Amendment
(hereinafter referred to as the Principal Act), in section 2, clauses (iii), (iv) of section 2.
and (ix) shall be deleted.

3. In the Principal Act, in section 9, after sub-section(3), the following Amendment
proviso shall be inserted,- of section 9.

"Provided that the State Government may review the size of the population

for determining the area of Gram Panchayats from time to time".

4. Insection 19, the words "or Anchal Samiti Member(s)" appearing after the Amend_ment
words "Gram Panchayat Member(s)" and before the word "forthwith" shall ~ ©f section 19.
be deleted.

5. Insection 27, in sub-section (2), for the words, "Executive Officer of Anchal Amendment
Samiti" the words, "Member Secretary of Zilla Parishad" shall be inserted.  of section 27.

6. Insection 44, in sub-section (1), in clause (b) the words "Anchal Samiti" Amendment

appearing after the words "Zilla Parishad" and before the words "or any
other local authority" shall be deleted.

of section 44.
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7. Insection 50, sub-sections (1), (2), (3), (4), and (5)- and in section 51, for Amendment
the words "Anchal Samiti", the words "Zilla Parishad" shall be substituted.  of sections 50
and 51.
8. Inthe principal Act, sections 53, 54, 55 and 56 shall be deleted. Deletion of
sections 53,
54,55 and 56.
9. (1) Inthe principal Act, in section 57, the words, "Anchal Samiti" wherever Amendment
appear except sub-section (c) and (1) shall be deleted. of section 57.
(2) Inthe principal Act, in section 57, in sub-section (c) and (I) the words
"Anchal Samiti" shall be substituted by the words "erstwhile Anchal
Samiti".
10. Inthe principal Act, sections 58 and 59 shall be deleted. Deletion of
sections 58
and 59.
11. (1) Insections 60, the words "Anchal Samiti" in the heading and wherever Amendment
appear, shall be deleted. of section 60.
(2) Insection 60, for sub-section (1) the following shall be substituted:
"A Member of Gram Panchayat may resign his office by giving notice
in writing to that effect to the Chairperson of the Gram Panchayat
and the Chairperson of the Gram Panchayat may resign his Office
by giving notice in writing to that effect to the Chairperson of the Zilla
Parishad”.

12. (1) Insection 61, the words, “Anchal Samiti" wherever appear shall be Amendment
deleted. of section 61.

13. Inthe principal Act, section 62 shall be deleted. Deletion of

section 62.

14. In the principal Act, in sections 63, the words "or Anchal Samiti" and "an Amendment

Anchal Samiti" wherever appear shall be deleted. of section 63.

15. (1) Insection 64, the words, "or an Anchal Samiti"; "or the Anchal Samiti" Amend_ment
and "or Anchal Samiti Members" wherever appear shall be deleted.  Of section 64.

16. Inthe principal Act, sections 65, 66, 67 and 68 shall be deleted. Deletion of

sections 65,
66, 67 and 68.
17. In the principal Act, in section 69, the words "or Anchal Samiti" and Amendment of
"Anchal Samiti" wherever appear shall be deleted. section 69.

18. (1) Inthe principal Act, sections 70 and its corresponding Schedule-1l, Deletion of

71,72,73,74,75,76 and 77 shall be deleted. sections 70,
71,72,73,
74,75,76
and 77.

19. (1) Inthe principal Act, in section 78, in the heading, the words, “Anchal Amendment of
Samiti” shall be substituted by the words, Zilla Parishad and for section 78.
sub-section (1), the following shall be substituted,-

"(1) Zilla Parishad shall exercise general powers of supervision over
Gram Panchayats in the District and it shall be duty of these
authorities to give effect to the directions of the Zilla Parishad.”

(2) Insub-section (2), for the words "an Anchal Samiti", the words " the
Zilla Parishad " shall be substituted.

(3) Insub-section (2), in clause (a), the word "Block" shall be substituted
by the word "District".

(4) In sub-section (2), in clause (c), the words, "or the Anchal Samiti"
appearing in the last sentence shall be deleted.

20. (1) In the principal Act, sections 79, 80, 81, 82, 83 and 84, shall be Deletion of
deleted sections 79,

eleted. 80, 81, 82, 83

and 84.
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21.

22.

23.

24.

25

26.

27.

28.

(2) After Section 84 of the Principal Act, the following shall be inserted:-

"84A. All the properties, capital assets, resources, records,
institutions and funds of erstwhile Anchal Samiti, if any, shall be
transferred and vested to the respective Zilla Parishad of the Districts
as may be determined and prescribed by the State Government on
the commencement of the Amendment Act."

(1) Inthe principal Act, in section 85, in sub-section (2), for clause (i)
the following shall be substituted,-

"(i) One member directly elected from such numbers of Gram
Panchayats territorial constituencies earmarked for the purpose for
electing Gram Panchayats, in the manner prescribed".

(2) clause (ii) shall be deleted,-

In section 99, in sub-section (1), in clause (b), the words "Anchal Samiti"
shall be substituted by the words, "Gram Panchayat".

In the principal Act, in sections 105, 112, 120, 121, 122, 138, 139,
140 and 141, the words, "an Anchal Samiti", "the Anchal Samitis", "Anchal
Samiti", "Anchal Samitis", "the Anchal Samiti" "or an Anchal Samiti"
"and the words "Member of Anchal Samiti", wherever appear shall be
deleted.

(1)

In the principal Act, in section 142, the words, "or Anchal Samiti",
"Anchal Samiti" and "Anchal Samiti" wherever appear shall be deleted.

()

In section 142, after sub-section (6), the following provisions shall
be inserted -

"(7) Notwithstanding anything contained in this Act, in case, the
Zilla Parishad or Gram Panchayats are not reconstituted in terms of
this Act and in case the Zilla Parishads or Gram Panchayats are
dissolved due to compelling circumstances, the functions of the Zilla
Parishads and Gram Panchayats shall be vested to such competent
authorities as may be determined by the Government to ensure that
the interests of public are protected, during the transition period fill
the new Zilla Parishad and Gram Panchayat are reconstituted under
this Act".

. In the principal Act, in sections 143, 144, 145, 146, 148, 149, 151, and
153 the words, " or an Anchal Samiti", "or Anchal Samiti", "Anchal Samiti"
"Anchal Samities" ,"the Anchal Samiti" “an Anchal Samiti” and the words
"Chairperson or Executive Officer of Anchal Samiti" wherever appear shall
be deleted.

In section 152, for the words and figures "Schedule -, Il, 111" the words and
figures "Schedule- | and 111" shall be substituted.

In section 153, the words "or the Anchal Samitis", "or an Anchal Samiti",
and "the Anchal Samiti" shall be deleted.

(1) Inthe principal Act, in section 154, the words "Anchal Samiti" wherever
appears shall be deleted.

()

In section 154, in sub-section (1)
(i)

clause (a) shall be substituted as under,-

"(a) on the Gram Panchayat, shall be forwarded to the Zilla
Parishad by the Gram Panchayat".

(i) clause (b) shall be deleted.

Amendment
of section 85.

Amendment
of section 99.

Amendment
of sections
105, 112, 120,
121,
122,138,139,
140 and 141.

Amendment
of section 142.

Amendment
of section
143,144, 145,
146, 148,149,
151.

Amendment
of section152.

Amendment
of section
153.

Amendment
of section154.
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29. Inthe principal Act, for section 155, the following shall be substituted,- Amendment
of section
"As soon as may be after the first day of April in every year, and not later 155.

than such date as may be fixed by the Government, the Member Secretary
shall place before the Gram Panchayat a report of the administration of
the Gram Panchayat during the preceding financial years, in such form
and with such details as the Government may direct, and shall forward
the report, with the resolution of the Gram Panchayat thereon, to the Zilla
Parishad and to the Government".

30. Inthe Schedules appended to the Act, the words "Anchal Samiti" wherever Amendment
appear shall be deleted of Schedules.

G.S. Meena, IAS
Commissioner to the
Government of Arunachal Pradesh,
Itanagar.

Published and printed by Directorate of Printing, Naharlagun—298/2018-DoP-250 + Secy. (LA) 50 +
Comm. (Panchayat)-100+Secy (L & J) -100-4-2018.
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GOVERNMENT OF ARUNACHAL PRADESH
LAW, LEGISLATIVE AND JUSTICE DEPARTMENT
CIVIL SECRETARIAT
ITANAGAR

NOTIFICATION
The 13th March, 2026

No. LAW/LEGN-3/2026.—The following Act of the Arunachal Pradesh Legislative
Assembly which was passed in the Fifth Session of the Eighth Lagislative Assembly and
received the assent of the Governor of Arunachal Pradesh is hereby published for general
information.

(Received the assent of the Governor on 11th March, 2026)

THE ARUNACHAL PRADESH PANCHAYAT RAJ (AMENDMENT) ACT, 2026
(Act No. 3 of 2026)

An
Act

further to amend the Arunachal Pradesh Panchayat Raj Act, 1997 (Act No. 5 of 2001).

BE it enacted by the Legislative Assembly of Arunachal Pradesh in the Seventy-Seventh
Year of the Republic of India as follows : -

1. Short title, extend and commencement : (1) This Act may be called the
Arunachal Pradesh Panchayat Raj (Amendment) Act, 2026.

(2) Itextends to the whole of the Arunachal Pradesh.

(3) Itshall come into force on such date as the Government may by notification
appoint.

2. Amendment of Section 33, : In the principal Act, in sub-section (2) of Section 33
for the words “on conviction by a Magistrate, to a fine which may extend to five hundred rupees”,
the words, “to a penalty which may extend to five thousand rupees” shall be substituted.

3. Amendment of Section 34, : In the principal Act, in sub-section (4) of Section 34
for the words “Sub Divisional Officer” wherever it may appear, the words “Circle Officer” shall be
substituted.

4. Amendment of Section 35, : In the principal Act, in sub-section (2) of Section 35
for the words “on conviction by a Magistrate, to a fine which may extend to two hundred
rupees”, the words, “to a penalty which may extend to five thousand rupees” shall be
substituted.

5. Amendment of Section 36, : Inthe principal Act, sub-section (2) of Section 36, for
the words “on conviction by a Magistrate, to a fine which may extend to two hundred rupees”,
the words, “to a penalty which may extend to five thousand rupees” shall be substituted.

6. Repeal and Saving : The Arunachal Pradesh Panchayat Raj (Amendment)
Ordinance, 2025 is hereby repealed.

Notwithstanding such repeal, any order issued or action taken under the Ordinance shall
be construed to have been validly issued or taken under the corresponding provisions of the Act.

Saugat Biswas, IAS
Commissioner to the
Government of Arunachal Pradesh,
Itanagar.
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